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'CONSTITUTION (TENTH AMEND-
MENT) BILL 

The Prime Minister and Minister of 
External Affairs (Shri .Jawaharlal 
Nehru): Mr. Speaker, Sir, I beg to 
move: 

"That the Bill further to amend 
the Constitution of India, be taken 
into consideration." 

I have to propose a very small 
amendment to the Constitution but 
small as it is, it is a particulariy sig-
nificant one, and I hope and believe 
-that it is the forerunner of other 
amendments of this kind. 

Some Hon. Members: Hear, hear. 

Shri Jawaharlal Nehru: The amend-
ment, as the House knows, deals with 
the integration into the Indian Union 
of the territories of Dadra and Nagar 
Haveli. May I point out with respect 
that the word;s ;;-1'( and not 

"f,~~ as is often said? It is the 
ordinary Hindi word "fIT, 

The history of this little enclave is 
known to all Members; I am quite 
sur, that hon. Members are a·.vare of 
how a number of courageous per-
so;)s of Nagar Haveli and Dadra many 
years ago drove OUt the Portuguese 
.garrison or pOlice or whatever it was, 
tbe officials there, and established a 
free territory. Of course, we were in 
complete sympathy with them, and 
they were in sympathy with us. But 
«s a matter of fact, as was shown in 
the recent case in the HagUe Court, 
this v;as an act of those people and 
not of the Gov"rnment of India. Hav-
ing established a free territory, we had 
no intention of allowing the Portu-
guese to come through Indian terri-
tory and to try to suppress the people 
of Dadra and Nagar Haveli. So they 
r :mained free. 

Thereafter the Portuguese Govern-
ment took this case to the Interna-
tional Court of Justice at the Hague 
.~laiming the right of passage to these 
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territori"s. This case was argued and 
it lasted for several years. In fact, be-
cause it was lasting all this time, we 
could not take some steps which we 
might otherwise have taken in regard 
to these territories or even in regard 
to Goa. Ultimately the case was de-
cided and although the decision was 
not hundred per cent as We would 
have liked it to be-the majority de-
cision, I mean-that decision made it 
quite clear that the basic attitude we 
had taken up was correct in regard 
to these. And it followed from that 
that we could go ahead and incorpo-
rate these t,rritories into the Indian 
Union, which had been the repeated 
desire of the people of Dadra and 
Nagar Haveli) There was the Varishta 
Panchayat there which had passed a 
resolution to this effect. 

So some time after the Hague Court 
decision, we gave further thought to 
this matter and came to the conclusion 
that we should give effect to that re-
quest of the panchayat there. That re-
qUest was repeated recently unani·· 
mously) and as a consequence of that, 
we hav" brought forward this Consti-
tution (Tenth Amendment) Bill, and 
a connected Bill which has been plac-
ed before this House in regard to the 
representation of Dadra and Nagar 
Haveli in this House" 

We have treated them as Union 
Territories deliberately because we do 
not want to split them up or put them 
in either the State of Gujarat or the 
State of Maharashtra. First of all, we 
are giving effect to the wishes of the 
people there in that matter. In effect, 
the whole procedure that we are adopt-
ing is to give effect to their wishes, 
and their wishes were that we should 
treat them as a unit. I do not know 
about the distant future, but for the 
time being. in the near future, they 
will continue to be treated as Union 
Territories. Therefore, for any hon. 
Member to ask us to split them up 
would be against their wishes, and I 
think it would not be right at all 
to do that. 

Then there are suggestions made in 
some of the proposed amendments 
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that we should have added Goa, 
Deman and Diu etc. These amend-
ments represent the laudable wishes 
and ambitions of some hon. Members, 
btl t they do not represent the facts. 
We are dealing with certain facts 
which happened in Dadra and Nagar 
Reveli. Obviously that situation is 
different from the situation of Goa, 
Daman and Diu, because these places 
are still under the occupation of 
the Portuguese Government, and 
for us to declare them now 
would not be in consonance with 
facts. As it is, We say that from the 
11th August this te-rritory will form 
part of the Indian Union. But that is 
not so in respect of the other territo-
ries on the 11th August, because they 
do not form part of the Indian Union. 
It is our wish and our desire, which I 
have no doubt, will be fulfilled that 
thc<3e other territories including es-
pecially Goa should come into the 
Indian Union. But as I just said, the 
coming in of Dadra and Nagar Haveli, 
is a happy augury and a presage ot 
the future. 

I do not think I need say much 
about this matter, but as we are deal-
ing with this small relic of the old 
Portuguese Empire, it is well to re-
member the odd fact that the Portu-
ge,c Empire is the biggest empire, 
possibly the worst to~but the big-
gest also--that exists today in this age 
of the liqttidation of imperialism and 
COlon"falism. It is an odd fact that 
whpn great and more powerful em-
pires havc givcn way very largely, the 
Portugu"sc Empire should continue. 
It is. of course, in a bad way today 
and in its major territories in Africa, 
in Angola, the situation has been pecu-
liarly hl)rrible and painful. and pro-
bably even the past records of impe-
rialist domination will not give us an 
example of what is happening now in 
Angola. I have no doubt in my mind 
that in Angola. and certainly, I think, 
also in other Portuguese domains like 
Mozambique etc. the Portuguese Em-
pire is doomed. 

Unfortunately, we do not get many 
facts about the Angola situation be-
cause nobody is allowed to go there. 
83HAi) LSD-8. 
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Some little time ago, probably some 
English Methodist missionaries who 
were working there came out and they 
gave a ghastly picture of what they 
had s~en. This was the first time that 
tacts from reliable authorities carne 
out. Even so, very little is known yet, 
but what is known is enough to con-
demn the Portuguese authorities there 
and the Portuguese Government com-
pletely. I do not think it is going to 
be possible for the Portuguese Gov-
ernment to continue there for long, 
and all our sympathies-the sympa-
thies of this House and of our people 
in this country-necessarily go out to 
the people of Angola. 

I need not say much about Goa. It 
would be absurd for me to s~y that 
the freedom of Gaa should depend on 
wh,t happens in Africa. That would 
be wrong and not very creditable to 
us, that we should depend on other 
events in other continents for Goa to 
be free and to join the Indian Union. 
But the fact is that it is not a question 
ot dependence, that in these matters 
one has to consider the entire picture 
because one thing affects another, and 
there is no doubt that the situation 
that has arisen in Africa has a certain 
connection with, and effect on, the 
situation in Goa. Whatever happens 
in Goa will ultimately be, of course, 
beca use of the people of Goa or the 
Government of India; these ar" the' 
two authorities that function, that can 
function. and each will .no doubt in 
its own way take action when the 
time is ripe for it or considered ready 
tor it. 

So this Bill I am presenting to this 
House for its consideration is a simple 
one which, I have no doubt, every 
Member of the House will accept as 
it .is. because we cannot add other 
places to it; it has no meaning, it is 
not factual, it is not correct. We can-
not be putting in things which are 
absolutely, on the faCe of them. in-
correct. just to express our wishes. 
We mav express them in some 
other form, if you like, but not 
in this Bill amending the Constitution. 
Our Constitution cannot be treated in 
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[Shri Jawaharlal Nehru] 
this casual and light way as to pUi in 
our wishes for the future in it. 

I submit, therefore, that on this oc-
casion because it represents for the 
first time, the form-legal and consti-
tutional--of the removal of a part 01 
the Portuguese Empire in India, we 
should accept it, of course, as it is and 
as a sign of the shadow of the future 
to come. 

I belieVe .that th~ members of the 
Varishta Panchayal of Dadra Qno;! 
Nagar Haveli have themselves comE' 
.here, have been here for the last few 
~8, to be present On what to them 
and to US is a historic occasion. 

I should like to point out how well, 
during the last few years when they 
have been functioning there as the 
governing authority of a free terri-
tory. they hav~, no doubt advised by 
our Administrator, conducted the 
affairs of this territory. The place has 
been improved very greatly, I am 
told, in education and in other ways. 
Over and above that they have col-
lected a I arge surplus of, I think, Rs. 
18 Jakhs. 

An Hon. Member: Rs. 30 lakhs. 

Shri Jawaharlal Nehrn: However, it 
is a large sum. It will go into the 
Consolidated Fund of India, hut that 
and more is going to be spent for the 
improvement and advancement 01 the 
people 01 these territories. 

Sir, I move. 

Mr. Speaker: Motion moved: 

"That the Bill further to amend 
the Constitution of India, be taken 
into consideration." 

Shrl Tyagl (Dehra Dun): This is an 
occasion when the people of Dadra 
and Nagar Haveli are to be congratu-
lated. I think they deserve better 
congratulations than India deserved 
when it became independent, because 
India, after all, was a vast country. 

We had resources, and our numberS' 
were large enough to put up a quarrel 
or struggle for independence. But 
these smal! enclaves managed to do it 
of their own, and they got rid of the 
yoke of slavery. So, they really de-
serve our heartiest congratulations. 

I am glad that the Prime Minister 
has brought forward this Bill today. 
Tomorrow India is going to observe 
her Independence Day and it is good 
that on the eve of that day we are 

havint: our friends with us. 

They have made a great sacrifice, no 
doubt, and by their model they have 
shown what patriotism means. They 
have been part and parcel of India for 
centuries together. They are not 
strangers to us, they are our own 
people, they are Indians. And so are 
those residing in Goa. I would have 
very much preferred the Prime Minis-
ter not emphasizing this fact in the 
Statement of Objects and Reasons .that 
they are coming into the Union be-
l!au;e of their own will, or because of 
lileir expressed desire to do so. Will or 
no will they are our own nationals, 
and therefore, no expression of their 
desire was needed. Whether they had 
expressed or not, for centuries toge-
ther they had been Indians, a formal 
request from these people was not at 
all needed, and nobody on earth cm 
question their citizenship of India, or 
that of the Goanese. I do not think it 
should go down as a precedent that 
people joining the Union must express 
their desire in so many words. They 
are members of the same vast family; 
They need not express a desire, it • 
their birth right to walk into thlt 
Union, and the formality of their ex-
pressing a desire through resolutiona 
or things like that is not at all need-
ed. I also insist that it may not b. 
taken as a precedent for the future in 
the matter of Goa. 

Practically the whole of India agree. 
to the idea of Goa being a part of the 
Union. although it is not virtually in 
our possession. Factually we are nGt 
ill! Po8~ession because there is still 
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foreign rule, and that foreign rule is 
as bad as ours was before 1947. We 
fought for independence not only 
against the British, but also against 
the Portuguese Empire. So, it is not a 
question of their not being a part of 
India. They are a part of the nation. 
Those who are in Diu, Daman and 
Goa are our own kith and kin, and 
they are a part of the nation. 

Unfortunately we have not been 
able to free them SO far. The policy 
of the Prime Minister has been one of 
absolute peace, and we have proved it 
all these years by not raising our 
finger. Many people would look at 
this policy with all types of doubts, 
but the proof of the success of this 
policy is that although it was a sus-
tained type ot non-violent struggle, 
We got Pondicherry, we got the French 
Empire out of its absolutelv peacefully 
without any violent struggle. We gO't 
it without any bloodshed just as we 
got India. Of course, people suffered 
but there was no regular war with the 
British Empire, we got the whole of 
India free. Likewise We got the 
French possessions freed. In the same 
way, I hope very soon the time would 
come when Goa, Diu and Daman 
would also be free. 

But because We have adapted this 
policy, it is not a commitment of the 
Government of India or the people of 
India. If we feel the necessity, we 
can also go to war. It is our liberty 
and right to go to war to free our 
territories from foreigners. It is an 
international right to get our people 
freed. Even the Government forces and 
the army might be deployed. U the 
army is deployed for this purpose, I 
do not think there can be any objec-
tion, because it is our right as an in-
dependent nation to get our territory 
released from slavery. After all, they 
are a part of our nation. Although 
factually they are not within the Union 
today, basically they belong to India. 

In the case of Goa, Diu and Daman, 
I am glad this policy is paying divi-
dends. and there~ore it is not neces-
sary for us to start a violent struggle 
for their freedom. If we persist in the 
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same policy which we have practised 
so far and which has given us divi-
dends, I am quite sure Goa, Diu and 
Daman will also soon come to India 
without a regular violent war; but that 
does not mean that we give up our 
right to go to war if it comes to that, 
but we are absolutely sure that this 
process will continue and We shall 
soon see these teritories become part. 
of India. 

The Bill will bz welcomed by every-
body in India, and therefore unani-
mously approved. I only wanted to 
raise these points so that people may 
know that it is not a question of any 
formality. It is only because our Cons-
titution has defined the territory of 
India and this territory is not there 
that this Bill has to come formally 
before Parliament to see that it is 
included legally in the Constitution. 
It is only for that purpose, otherwise 
no formality was needed. 

I again voice my congratulations to 
the people of Nagar Haveli and Dadra 
for the bold 6gh t they put up. It is a 
matter of pride for them and for the 
whole nation. 

Mr. Speaker: The Business Advisory 
Committee has allotted 21 hours for 
all the stages of the Bill. The consi-
deration stage is the more important. 
Therefore, I shalI conclude considera-
tion stage at 2.30. Then there will be 
half an hour for the clauses and all 
th? other stages of the Bill. So, all the 
hon. Members may be present here at 
2' 30 when the motion for considera-
tion is put to the House. It is to be 
carried -by an absolute majority of the 
House and two-thirds of the Members 
present. A number of hon. Members 
want to speak and so hon. Members 
may be brief. Shri Dange. 

Shri Naldurgkar (Osmanabad): Sir, 
as far as this legislation is concerned, 
there is no necessity that it should be 
a special majority. It can -be passed 'by 
a majority of Parliament in the norm,,1 
course of legislation. I shall explain 
the point in a few minutes. 
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Mr. Speaker: But not now. There is 
no harm if We pass with a special ma-
jority. Does he say that if we pass 
this Bill with a special majority, there 
WIll be any difficulty? 

Shri Naldur&"kar: No, Sir. 

Mr. Speaker: Then, why should I 
give a ruling unnecessarily? Others 
may take a different view. It is always 
good to be on the safer side. Now, 
Shri Dange. 

Shri S. A. DllI1&"e (Bombay City-
Central): Sir, the Prime Minister has 
said that it is a very small Bill but 
with a very big meaning-meaning 
which is not limited ollly to this coun- . 
try but which embraces the develop-
ment, throughout the world. It is the 
symbolic liquidation of imperialism 
throughout the world. The area of 
Dadra and Nagar Haveli may be small 
but the fact that it is being taken 
away from Portugese Imperialism 
which has the biggest empire today 
in the world is itself a significant fact. 
I fully agree with the Bill that has 
been moved and a part of the senti-
ment exp"essed by the Prime Minister. 
I am sorry I am not in a happy posi-
tion to agree with all the things he 
has stated because they contain cer-
tain shortcomings and I would certa-
inly join with him in being one of 
those who would like to see this Bill 
as a fore runner of more Bills like 
th'·i to come. But when? The Dadra 
H!1Q Nagar Haveli ·people rose in re-
volt and we congratulated them. But 
1:,1 us not forget that we have taken 
seven years to congratulate them. 
Seven years ago, they made it a fact 
that they were free and today, after 
seven years, we agree to the fact of 
their freedom. This is the meaning of 
this Bill and that is the shortcom-
ing of the Bill. We are prepared to see 
people freeing themselves but we shal! 
wait and wait and wait until the in-
ternational Court of Justic2 puts its 
seal on their freedom before allowing 
this sovereign Parliament to say: we 
accept you within the Indian Union. 

That ~ a sad commentary on the fre2-
dom of a people who make themselves 
free, who want to be free and want to 
be in the Indian Union. That means 
that we shall similiarly wait for the 
Goans to free themselves and allow 
the Portuguese to refer to the same 
Court and after some years, perhaps 
m th~ next century, bring a Bill in 
this Parliament accepting the fact that 
Goa is free and allowing it to say: 
Parliament is pleased to accept them 
in the Indian Union. That is the mean-
ig of this Bill. Those people fought 
seven years ago. It is not a fact that 
the Government of India did not ren-
der help; they did not render help per-
haps openly. People rose and I know 
very well that the Government of 
India, may be indirectly or unofficially 
did help; that was a good thing the~ 
did. This Bill is coming here now. It 
is not that they freed themselves and 
hence this Bill has come. It is because 
between the Portuguese and the area 
comprising Dadra and Nagar Haveli, 
there is the Indian territory and the 
Portuguese army cannot march in. 
Just because the Portuguese army can-
not march in. the freedom of Dadra 
and Nagar Haveli becomes a fact. 
S~ven years after making it a fact, 
today there is an amendment to the 
Constitution. That is the meaning of 
the whole thing. In any case, what-
ever be the reasons, be it seven years 
or twenty years after, it is a good 
thing that we are doing it and cer-
tainly it is a matter of congratulation 
that we are doing it four days before 
the 15th of August as the Bill comes 
into effect from the 11th of August. 

Seven years ago, on the 15th of 
August. there was a march of the In-
dian people towards Goa and on the 
borders of Bandra I was personally 
present; I had the fortune to he pre-
sent there. I saw how our people ran 
in and how they were shot. One of the 
persons who was shot at during that 
tim~a lady Member-is today pre-
sent in the House. What would she 
be feeling? Seven years ago she fought 
for Goa and still Goa is not here in 
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the Bill. The Bill talks only of Dadra 
and Nagar Haveli. Certainly as a loyal 
member of the Congress she is pre-
pared to fight again. But are people 
allow:d to fight? Of course somebody 
may ask: who prevents them? People 
are not only prepared to march into 
Goa. A small batch of 5,000 volunte-
ers with rifles can liberate Goa in 
three minutes. But is the Government 
of India going to stand 'by th2se peo-
ple? I know there is diplomacy; there 
is international politics and all that. 
But what is the use of shedding tears 
about Angloa? The Angolans are dy-
ing. Are we prepared to open a se-
cond front against the Portuguese im-
periaiism III order to help the Ango-
lans? That is the quesion. If we open 
a second front against the Portuguese 
in G::;a theT} there may come some un-
derstanding from th~ International 
Court. There is India, a mighty power 
with 40() million people, prepared to 
take over Goa and fight against Portu-
g",ose impccialism. Who will oppose 
us? Do yOU think that the NATO 
powers from whom Portugual is get-
ting ,orne help are going to fight 
against us? Nothing of the kind; they 
are not going to do so. They may 
thrEaten. But we know that threats do 
not matter in these days of capitalist 
and imperialist retreat. Liberation 
movements of many countries, even 
most backward people, have won. We 
are a people of 400 million. Our Army 
is there and we have supersonic planes 
assembled in the Hindustan Aircraft 
Ltd. They were congratulated by the 
Prime Minister and the Defence Mi-
nister. We are not prepared to take 
over little Goa in our hands and yet 
We congratulate Angola. What is the 
uo~o 'The empty congratulation of such 
a mighty power is no use. It is not a 
small thing. We have got the prestige; 
the Prime Minister himself personally 
}'I ") ~ .., T"I1''''C:~~ (1',.... Thl? mo~ent he deci-
des to add one more line here---Goa, 
Diu and Daman there is nobody on 
enrth who will Oppose him. But this 
scv~~?ign Parliament will add a line 
only when somebOdy else has made it 
a fact for us. Wonderful heroism! 
Somebody takes it for us and then we 
add it here, It should not be so. Let US 
do it for ourselves. 

My submission is that the Bill is a 
goOd one on the eve of the 15th 
August; it is a happy augury. A senti-
ment has been expressed that it is a 
fore runner of more Bills to come. 
But tne question is there. With 50,000 
people in Dadra and Nagar Haveli, it 
took seven years for the Government. 
With five lakhs of people in Goa will 
they take 70 years? Is that the ;atio? 
I should like to make a request to the 
Prime Minister that he should take 
further steps and proper steps to make 
the freedom of Goa, Diu and Daman 
also a fact. 

Shri Tyagi: God willing, you will 
have it SOOE. 

Shri S. A. Dange: People willing, 
you wili have it soon not God willing. 
God was not willing for Dadra and 
Nagar H"veli. It was those people who 
ro,e in revolt and made it a fact. If 
God h",lps it, it is so much better: if 
He does not, let us help God. 
Therefore, I surely will expect a bet-
ter expression of policy from the 
Prime Minister on this question. Peo-
ple are readv to march into Goa. The 
Samyukta Maharashtra Samiti has 
passed a resolution that "we are pre-
pared to gather 5,000 volunteers", I 
should say, with rifles. Somebody 
may ask, "where will you get the 
rifles?" Well, Dadra and Nagar Haveli 
people also got rifles when they rose, 
and w'" know where they got them, 
because the people in India were wil-
ling to let them have them. If the 
people in India and the ruling 
forces a re prepared to left them 
have them, they will get them. 
If they do not want them to 
have the technicality of sending 5,000 
volunteers inside Goa, let them allow 
them a non-technical march of the 
5,000 people into Goa. I do not want 
the Prime Minister to get up and say. 
"I will allow them" or "I do not 
allow thE'm". I do not want now any 
expression of view like that. if possi-
ble. Goa is a critical problem today for 
us, and I hope that will be res~lved 
as soon as possible. 

The last point which I want to men-
tion is this. It is a little commentary. 
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It is a very good thing, namely, that 
these !lLL,e people, the Worlis of Dadra 
~nd Nagar Haveli, when they were 
outside the Indian Union, had the plea-
sur" of having a surplus budget: Now, 
they will be inside the Union and that 
amount will be cnsolidated into the 
funds of India. I hope hence forward 
they will not have a deficit budget, 
becaus~ the moment they become part 
of this wonderful scheme, and the 
amount becomes part of the Consoli-
dated fund of India, the question of 
viability of that Territory and all that 
might arise! A small, little group of 
people, a backward area, could accu-
mulate Rs. 30 lakhs; now, when they 
will have the pleasure of coming into 
the Indian union, I hope they will not 
be saddled with the burdens of deficit 
budgets with the wonderful adminis-
tration that they will inherit. In this 
way, we have not been able to solve 
the tribal problem in India. The Dadra 
and Nagar Haveli areas are essentially 
tribal areas. It is an extension of the 
Worlis o~ the Thana district, and the 
moment we take hold of these tribals 
and the tribal people, we know what 
happens to them. Our civilisation, 
based on capitalism, and their civili-
sation which is yet backward, get into 
conflict. The system of sowcards, 
money-lenders, trustees and contrac-
tors will develop there too and ultima-
telv the poor people, the tribals, will 
gci bewildered and dissatisfied. Cer-
tain intellectual forces are rlsmg 
amongst them, and certain capitalist 
forces also may start growing there, 
and they may get an ambition, "Why 
not we as tribals haVe our own civili-
sation and have our own administra-
tive units etc." Ultimately, when they 
become big enough, then, the ambi-
tion of a State arises. Unfortunately, 
we have developed a method; that ii, 
whenever anybody develops an ambi-
tion to have a particular State of his 
own, we fight against it, whatever b~ 
the reason: whether it be the Nagas, 
Manipuris, Tripuris or the Jaintia Hills 
or any other hills. We just are not 
able to understand what is happening 
there, They are getting into conscious-
ness. We, a traditionally big nation, 

dare not yet see a small nation, a sub-
nation, our own part, trying to set up 
as an independent unit, independent 
block, with an independent culture 
and independent civilioation. We ,et 
into conflict and we try t{) suppress 
them. Here also that problem will 
come. These Worlis, these Bhils or 
the like and all the tribals in our 
country are getting into a new con-
sciousness We hop~ our older civi-
lisation, now taking the form of Big 
Capital, will not suppress their regio-
nal living, thinking tradition and CUl-
ture. Merely app~inting adminhfra-
tors will not help. The administrators 
are sent from here, projected from our 
civilisation, into their own civilisation. 
What happens is, we try to lift them, 
Lifting them up means, first, ruinin~ 
their civilisation, and So they rise 
against us in spite of our good desire 
to assimilate them. That is what has 
happened in regard to Nagaland, and 
what is happening in many of the hill 
or tribal areas. Therefore, I woull! 
l'eq uest the Prime Minister personally 
and the Prime Minister as such and 
the Congress Party to pay attention ~ 
this tribal problem in a new ,,'ay, 
Give up the superiority of a big nation 
trying to take hold of these tribals and 
"lifting" them into a higher civili!ra-
tion. They have their own civilisa-
tion which is quite good. So, a new 
one has to be reared in a proper way. 
not on the basis of ruination; ruin inc 
first what is already inside and then 
trying to impose something which we 
think is better. There, the conflict ari-
ses. I hope that Dadra and Nagar 
Haveli will not face that fate, where-
in, by taking them into the Indian 
union, we try to impose our faults of 
the Capitalist admini~tration on them, 

There is a Varishta Panchayat, a 
panchayat run from below ~ the tri-
bals themselves in their own wav and 
not by rules made from above. If that 
sort of rule from above comes into 
existence, and if they want to have 
the ambition of beiRg a sort of politi-
cal unit, a small unit, why not allow 
them to have it? In Europe, there are 
States with 10 million people, nine mil-
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lion people and even 1 ~ million people, 
as their population. They have lheir 
those tribal people are baffled-a very 
people and even 1 ~ million people, as 
their population. They have their 
own States with army, navy and 
everything. Why should We be afraid 
of a small unit with live million people 
hecoming a State? Why is it neces-
sary that we must insist that a State 
must have 70 million population or 50 
million population? Why should we 
insist that there must be a viable unit? 
What is this viability? It means you 
must have a Supreme Court, a high 
(:ourt, the high court judges, Deputy 
Secr<'taries and all such paraphernalia 
like Governors, Ministers. Secr"ta-
Ties. etc. and make a budget with 50 
per cent of it to be spent on this 
super-structure, and then you ask, 
"Will that be viable according to this?" 
The poor area is not viable according 
to this whole paraphernalia. It is not 
viable and it will not be viable. This 
viability is a bogus concept that is im-
ported in the formation of States, in 
the concept of our organising the In-
dian union or federation. Therefore, 
those tribal people are baffled-a very 
good people, who want to have a small 
State. Why not allow a small tribal 
p<'ople, to have a State of their own? 
In that panchayat, if there is a Secre-
tary of the panchayat, just call him a 
Minister. Satisfy them. Give them the 
right and self-respect due to the tri-
bals. 

But then yOu will say, "A Minister 
will only belong to a State which is a 
viable State. Everybody else will be 
either a Secretary or an administra-
tor." If the ambition of the tribal is 
satsilied, in this federation we will 
have excellent tribals, and then, inte-
grating them with the Indian union, 
you can develop a proper federation. 
But I am sorry to note that on the 
question of tribals we are completely 
on the wrong track. We .uspect them. 
This is the suspicion of the snobbery 
of an advanced civilisation: the way 
the British suspected us. "Are we 
capable of self-Government?"-they 
used to ask us. We ask the same "IUOS-
tion of the tribals: "Are you fellow. 

capable of self-Government? You d" 
not know how to wear even a cloth 
and. you Ii ve in forests. Are you capa-
ble of governing yourselves?" This 
snobbery of the British which Wall 
inherited by us, is now beine imposed 
on the sub-national people of the tri-
bals now that we ha.ve become inde-
pendent. We must overcome this 
snobbery. This is the snobbery of 
capitalist civilisation no doubt. There-
fore, I would expect the Prime Minis-
ter and the Congress Party to pay 
particular attention to this aspect, 
from this point of view, namely, how 
to reconcile these conflicts and over-
come them, and assimilate the people 
in our civ:1isation for further pro-
gress. 

Shri Tridib Kumar Chaudhuri (Ber-
hampore): Mr. Speaker, S'ir, there is 
no section of the House which does 
not welcome the integration of Dadra 
and Nagar Haveli with the Indiall 
Union. As the Prime Minister him-
self said, and the speakers who 
precede me have also referred to 
that fact, that exactly seven years ago 
the people of Dadra and Nagar Haveli 
rose and made themselves free. We 
are now only giving recognition to 
that fact by incorporating that area 
in the Union of India. 

This day, we should not also for,et 
the other facts, namely, that the free-
dom struggle of the people of Dadra 
and Nagar Haveli is very much part 
of the larger struggle for freedom of 
the people of the Portuguese colonial 
territories on the soil of India: I mean 
the freedom struggle of the people of 
Goa, Daman and Diu. As a matter of 
fact, here, in one of the official papers 
also,-the report of the Review Ofticer 
of Dadra and Nagar Haveli-adverts 
to the fact, namely, that the delibera-
tion of Dadra and Nagar Haveli wag 
carried out on the 1st July 1954 and 
2nd August. 1954 respectively by 
volunteers of the Goan parties acting 
in co-operation with the local inhabi-
tants of Dadra and Nagar Haveli. 
It seems that in our anxiety to be 
very correct, very precise and" very 
constitutional, we want to keep this 
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question of freedom and integration 
of Dadra and Nagar Haveli separate 
from the wider question of freedom 
of Goan people. As a matter of fact" 
in 1954 the Goan people themselves 
had risen in revolt and the Goans 
living in India and other people had 
also mal'ched to help them. A similar 
thing happened in Dadra and Nagar 
Haveli. The Goan patriots went to 
Dadla and Nagar Haveli and took a 
leading part in organising the people 
there, particularly the Tribals and the 
Tribals also rose. It is meet and pro-
per that we remember with gratitude 
and respect one name, the name of 
Dr. T. B. Cunha, who was foremost in 
the stcuggle for freedom of the Goan 
people, who is no longer with us, and 
who took a leading part in the libera-
tion of Dadra and Nagar Haveli. 

13 hrs. 

As the previous speaker, Shri Dange 
said, we cannot separate this question 
of the integration of Dadra and Nagar 
H?veli from the liberation of the 
entire Goan people and their integra-
tion with the Indian Union. That is 
why I have tabled two small amend-
ments for just giving expression to 
that demand. The Prime Minister 
said that this amendment given by me 
and some other Members represents a 
laudable objective, but it is not a fact. 
I know that it is not a fact and that 
t}-l::.- e territories-Goa, Daman and 
Diu-are stil! under Portuguese occu-
pation. But what prevents us from 
making a constitutional declaration 
from this Parliament that these are 
OUr territories and we assert our legal 
claim over it? There is nothing 
which can bar us from doing so. 

But one might ask, what is the use? 
After all, in accordance with our del!-
lared policy, we are not going to 
march our army to ta.ke possession of 
thpse territories. Here I want to refer 
to the peculiar fact represented by the 
oecu1iar spectacle of Pondicherry. 
Pondicherry and other former French 
possessions are now de facto our 
territori~s. We rule and administer 

them, but they have not been trans-
ferred to us de jure and as a result, 
in spite of the fact that they are 
being adm;nistered by us, Pondichprry 
and other former French colonies do 
not legally and constitutionally form 
part of the territory of the Union of 
India. So, in this case, my intention 
has been to have a declaration from 
this Parliament that Goa, Daman and 
Diu are our territories. While we 
have to recognise the fact that these 
terri brie, are under Portuguese occu-
pation, at the same time, we do not 
concede that this gives them any legal 
right to be there, and there should be 
a de.::iaration to that effect from this 
Parliament. 

The Prime Minister also made a 
reference to the inter-connection of 
the things that are happening in 
Angola and other African colonies of 
Portugal and the future political 
developments of Goa. But there has 
been one immediate effect of Angolan 
developments. As soon as this Angolan 
movement started, immediately all the 
freedom fighters and political prison-
ers who had been released from jail 
one or two years back have been now 
imprisoned. Even .the most prominent 
of them Shri Purushottam Kakurkar. 
who w~s once imprisoned, deported 
to Lisbon, from where he was releas-
ed and he came to India. With the 
permission of the Portuguese Govern-
ment, he went to Goa and engaged 
himself in constructive activity. With-
ou~ any ostensible reason, he has also 
been arrested. Not only he, but my 
information is that by this time about 
400 to 500 former political prisoners· 
and new political workers have been 
arrested. 

One Indian, who was imprisoned in 
Goa-Shri Mohan Lakshman Ranade--
has been deported to Lisbon. From 
Our side, as is the usual rule with us, 
we have made only strong protests, 
stronger protests, and so on. I do not 
say that we look on these things with 
equanimity; perhaps we are very sorry 
and we feel strongly about these 
things. But somehow or other, we are 
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inhabited from taking that sort of 
action which would make our sorrow, 
grief and sympathy for these people a 
reality. That is why on this solemn 
occasion when We are bringing back 
within the told of our free nation the 
50,000 people of Dadra and Nagar 
Haveli, we should also bear in mind 
that our iask is not complete and 
we must not only depend on interna-
tional events to move spontaneously 
in such a manner as to give us Goa 
and other territories which are still in 
Portuguese possession as rewards or 
windfalls coming from the sky. We 
have to fight for them and according 
to me we have not up till now done 
our duty fully by the people of Goa 
and other Portuguese territories. 

Coming to the more concrete aspect 
of the administrative set-up that is 
being proposed, the Dadra and Nagar 
Haveli Bill only gives sanction to the 
present set-up with some little changes 
and by virtue of the amendment of 
article 240 of the Constitution, the 
President will be empowered to make 
such regulations for the administration 
and good government of Dadra and 
Nagar Haveli that he deems fit, so 
that further reforms can be effected. 
But it is necessary at this stage also 
to take note of the fact that the 
Varishta Panchayat to which we are 
giving some kind of advisory juris-
diction has not been an elected body. 
The Review Officer of the Government 
of India who went there to study 
conditions for himself has said that 
the people of Dadra and Nagar Haveli 
very strongly feel that they should be 
more directly associated with the 
administration of the territory. He 
has suggested here-I am reading 
from the report of the Review 
Officer:-

"There was a general feeling 
that the Administration did not 
adequately associate the people of 
the area with their administra-
tion. The people desired to parti-
cipate more directly in their own 
government. The suggested pat-
tern of local administration keeps 
this desire of the people in view." 

Amendment) Bit! 
The pattern which he suggested was 
that at least the gram panchayats 
should be elected; there might be 
indirect election to the varishta pan-
chayats. but 011 the whole he has 
discountenanced an absolutely nomi-
nated varishta panchayat as it exists 
now. An elective Varishta Panchayat 
is all the more ne~essary because-
Shri Dange also referred to that 
point-the majority of the people are 
tribals. Out of 9,877 households, 88 
per cent are adivasis compnsmg of 
Varlis mainly depending upon agricul-
ture. But the danger there from the 
social and economic point of view is 
that the distribution of land tenures 
is uneven. In this connection, Sir, the 
Review Officer has brought out the 
fact that 149 Khatedars, overwhelm-
ingly non-Adivasis, are large land-
owners paying land revenue between 
Rs. 100 and Rs. 1,300. If that is so, 
the majority of the Khatedars are 
held by non-Adivasi sahukars and the 
like, and these are the people who, I 
am afraid, will manage to get into 
these nominated bodies if an elected 
system ·is not introduced as early as 
possible. 

Sir, this report is by an officer sent 
by the Government of India. 

13:14 hrs. 

[SHRI JAGANA"1'HA RAo in the Chair 1 

He has given us a very useful and 
factual report. I hope the Govern-
ment would take the recommenda-
tions that he has maae into conside~
tion and give effect to them under the 
rule-making powers and law-making 
powers of the President under article 
240. 

Shri Naushir Bharueha (East Khan-
desh): Mr. Chairman, Sir, this impor-
tant Bill which wipes out of existence 
the vestige of Portugal rule in India 
for 175 years brings back to my mind 
the memory of an attempt made by 
valiant Indian youths when they 
attempted to liberate another Portu-
guese enclave-Goa. Sir, my mind 
goes back to a story of six years to 
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a day when the Goa Vimochan 
Sahayak Samiti, of which I have the 
privilege of being the Chairman, gave 
a call to the youths of India to march 
into Goa unarmed, a call that was 
responded by no less than 2000 volun-
teers, and on the eve of Independence 
Day unarmed they marched there. 
But strangely enough, they were 
denied transport facilities by the Gov-
ernment of Bombay. Truck drivers 
were forbidden to carry them and the 
'volunteers marched 65 miles on foot to 
enter the territory of Goa. Sir, I think 
this House must pay its tribute to 
these martyrs who entered the terri-
tory of Goa absolutely unarmed and 
fell victims to the bullets of Portu-
guese soldiers. I think We owe a 
deep debt of gratitude to these martyrs 
whom we remember "Very gratefully, 
and I think it is because of valiant 
acts of people such as these that today 
'we are in a position to discuss this 
Constitution (Tenth Amendment) Bill. 

Sir, this Bill, simple as it is, is 
fraught with very great significance. 
In the first place, it is a 'vindication of 
the stand taken by Marathas for cen-
turies, namely, that they never regard-
-cd the Portuguese as rulers of these 
enclaves and never permitted them to 
rule these enclaves as sovereign 
·bodies. Whatever the position may 
'be that is revealed from the judgment 
given by the Hague Tribunal, the 
fact does remain that even if Portugal 
did manage to have sovereignty in 
Hlis area today that sovereignty has 
been completely overthrown by the 
people residing in'these very enclaves. 
Sovereignty is a thing which can be 
established, but it can as well be dis-
established and the people of Dadra 
and Nagar Haveli have over-thrown 
that sovereignty so that nothing 
remains of that sovereignty today even 
if it at all existed. 

There is one thing which appears to 
me to be a reasonable and logical con-
elusion of this 'Bill. It may be that 
for reasons of administrative facility 
and for the time 'being 'we are mer«ing 

these enclaves as territories of the 
Indian Union. But I think, normally 
and logically, they belong to two 
States-some to Gujerat and some to 
Maharashtra, and there is a natural 
barrier between Dadra and Nagar 
Haveli, the river Daman Ganga, which 
separates them. I think the sooner 
we merge these enclaves into the 
respective States, the better it will be 
for us. 

have not been able to understand 
what the hon. Prime Minister said, 
that the residents of these enclaves 
want to preserve their integrity and 
it is desirable not to distribute them 
between two different States. I am 
unable to accept that suggesticiil~ It 
is true that the people of Dadra and 
Nagar Haveli have expressed their 
desire to be integrated with the Indian 
Union. But that does not mean that 
they want to remain as Union Terri-
tories only. I think the administra-
tion of Dadra and Nagar Haveli wiU 
suffer by reason of the fact that they 
will be administered from a thousand 
miles away. It is very necessary that 
these people who naturally belon« 
ethnologically, linguistically and other-
Wise to certain States must be merged 
into these States. I therefore hope 
that this Constitution (Tenth Amend-
ment) Bill will have to be regarded 
as a transitional measure which will 
have the ultimate object, namely, of 
merger of these people into the States 
where they belong. 

There is one more aspect to which 
would like to draw the attention of 

the House. There is the question of 
a surplus of Rs. 30 lakhs. I am rather 
surprised that in a backward area 
where proper educational facilities 
still do not exist, where medical relief 
is practically unknown, there should 
have at all accumulated any surplus 
instead of it being spent on the day-
to-day requirements of the people 
there. I am not at all satisfied by the 
mere paragraph mentioned in the Fin-
ancial Memorandum, that later on for 
developmental purposes if nece.nry 
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the Centre will step in. I think there 
is great need for the Centre to step 
in and help, and I am sure the Centre 
will not be found niggardly in this 
respect. 

Sir, we welcome this Biil as consti-
tuting one great advance, namely, 
wiping out Portuguese rule from 
Dadra and Nagar Haveli. We all hope 
and pray that soon we shall have the 
privilage of having similar Bills for 
wiping out Portuguese rule from Goa. 
Daman and Diu. My friend Shri Dange 
said t:,at it was not difficult, if the 
Government gave support to the peo-
ple of India, to get Goa in a matter 
of days. I think the people of India 
do not need even the support of the 
Government of India. If they are only 
permitted to liberate Goa, and that 
too unarmed, il can be done. But the 
tragedy of the situation is that any 
effort, organised effort, on the part of 
the people of India to assist the people 
of Goa to rise up and join hands with 
them, that is being curbed by the 
Government of India and the Govern-
ment of Bombay. That is the tragedy 
of Goa today. 

I hope, Sir, that with the passage of 
this BilJ Government will reconsider 
its position and its policy with regard 
to Goa. Let it not be imagined that 
Goa requires force to be used for the 
purpose of liberation. It is not so. 
What is required is the massive moral 
support of the 40 crores of people. 

Shri Tya&,i: That is there. 

Shri Naushir Bharucha: Govern-
ment support is not there, and that is 
exactly my point. If the hon. Member 
were listening to me, I said that when 
2.000 volunteers went there, the Gov-
ernment of Bombay obstructed their 
march and prevented them from going 
to Goa. I am surprised, my hon. 
friend says that there is sympathy. 
What type of sympathy i. it? 

Shr~ Tya&,i: It cannot be divulged. 

Shri Naushir Bharucha: As I Waf 
ogaying, with the passage of this Bill, 

Amendment) Bm 
I want the Government te. reconsider 
the position, reconsider the policy and 
re-orientate the policy. Goa can be 
liberated in a matter of days without 
any help from the Government Qf 
India, provided only Government do 
not obstruct the people of this country 
from achieving what they think they 
can achieve. I hope this Bill will be 
a signal to the Portuguese power to 
pack up and get out, while going is 
good; otherwise, it may have to face 
the consequences for which it will be 
sorry. 

Shri Narasimhan (Krishnagiri): We 
all rejoice at this historic event, and 
we have to congratulate most heartily 
the people of Dadra and Nagar Haveli 
for their great achievement of havinc 
added a glorious chapter to our his-
tory. They have by their own e1'fort 
ended what could be called an ugly 
historical anachronism. The beauty of 
the matter is that what they have 
done was purely spontaneous. The 
spontaneous character of this move-
ment for independence and the volun-
tary nature of their merger with India 
require the pra'ise of all. In fact, 
after seeing this event, our brethren 
who are still under Portuguese or 
other foreign occupation are hungry 
and are thirsting for merger with 
India. No other proof is needed for 
that. A. the Prime Minister has 
.tated, we can expect this spontaneous 
action to have a sort of pleasant chain 
reactions and, within a very short 
time, even territories like Pondicherry, 
which are, though under de. facto 
possession by us. are still not under 
de jure possession by this country, 
will become constituent unit. of India. 

The leader of the Communist group 
was saying that we were neglectful of 
foreign occupation of parts of India, 
we could have helped the people liv-
ing there to liberate themselves, that 
we need not be afraid of other coun-
tries and so on and sO forther. It is all 
very easily said and it may look quite 
plausible. But we have before u. cases' 
which are more or less' similar or 
somewhat where the action sue:gested 
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by him has not been taken by other 
countries. Take the case of Honkong 
which is claimed by the Chinese to be 
Chinese territory. Still, it is under the 
occupation of Britain. They have not 
taken any military action to liberate 
Hongkong from Britain. Again, take 
the case of Taiwan which is claimed 
by Communist Ch'na. It is still occu-
pied by the Kuomintang regime. 
Although China is a big country, they 
are putting up with it instead of creat-
ing an unpleasant situation by taking 
military action. 

Therefore, in international dealings 
it is not so easy or simple to march or 
send your armies and achieve results. 
Even big countries like China are 
waiting rather than precipitating 
matters by taking military action. So, 
there is nothing wrong in our trying 
to get things done peacefully. In the 
big chapter of the history of the battle 
of the Asian countries, which were 
under colonial occupation of western 
countries for long centuries, for inde-
pendence, five or ten years is not a 
long period. In fact, more harm can 
be done by hustling things. So, the 
policy of our Government has been 
well-vindicated and our patience has 
been well justified. I do hope that 
further rejoicing" which are natural 
and spontaneous, will follow' soon on 
the liberation of other areas occupied 
by foreign powers. 

Dr. M. S. Aney (Nagpur): Mr. 
Chairman, I thank you for giving 
me a short time to 'make one or two 
observations on this very important 
Bill. Let us first understand the 
nature of the Bill as it is. To my 
mind. it is an occasion for all of us 
to rejoice. But what is the real 
nature of the Bill? It is something 
like this. If you have a property any-
Where in the country, you are some-
times called upon to prove that pro-
perty is yours. As a proof of ;t. 
people will ask whether there is any 
entry in your name in the record of 
tights or not. So long as the pro-
perty has not been mentioned in the 

Amendment) Bill 

record of rights of tha t particular 
village, your claim is not recognised 
because the world finds itself in a 
difficulty to understand its reality and 
authenticity. What we are doing to-
day is only removing that want of 
proof which the world realiy needs. 

The peopJe oJ Dadra and Nagar 
Haveli haVe become free seven years 
ago and they have been 'carrying on 
all these years in spite of all the 
troubles. We also knew that they 
were free. But the world does not 
regard them as part of India at all, 
because India has not taken that his-
t'orical step to bring up the fact in 
the one record which the world recog-
nises, whkh alone, in fact, is proof 
for the world of it being a part of 
Indi'a, namely, inclusion of its name in 
the Schedule to the Indian Cor4;ti-
tution. There is a particular Sche-
dule in our Constituti'on which men-
tions all OUr territories and our boun-
daries. Today we are making that 
change, making a formal entry, stating 
to the whole world that this pro-
per~y is there and anybody looking at 
it in any other way will be guilty of 
sh'owing a feeling of hostility towards 
the Indian nation as such. They have 
become part and parcel of India 
today legally and constitutionally 
and from today India's sovereightly 
extends over that territory. 

That being the case, the intNduc-
tion by way of amendments in the 
Constitution of other things also is 
quite an indication of a laudable 
desire to my mind. But, as has been 
stated, the facts which exist in regard 
to them are somewhat different from 
the facts in regard to questions that 
are being discussed in the Bill. It is 
not a question of our asserting our 
rights. It is a question of establish-
ing a proof and demonstrating it to 
the whole wO'rlcL 

Here I want fu mention one thing, 
and that is with regard to the obser-
vation which my hon. friend, Shri 
Tyagi, has made. He has taken ob-
jection because this Territory has been 
treated as a Union Territory on know-
ing the wishes of the people of Dadra 
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and Nagar HaveIi. I believe that 
objection is not correct. What should 
be the status 'of the people under the 
Government of India is a matter to 
be determined by the people them-
selves. It is not to be determined 
because of the area of that particular 
territory; it is not a matter which de-
pends upon the number of people who 
are residing there; it is not consI-
dered because of the reSOUTces of that 
particular area; its v:ability etc .. All 
those things are artIficIal thmgs. 
When yOU imagine a form of govern-
ment in your own way to be Im-
posed upon the people in spite of 
their own desire to be a part of you 
in a particula r way or not. You are 
WTong. The reC'ognit'on of the ques-
tion of self-determination is an Im-
portant principle to determine the 
status of thOSe particular people. 
That has been tacitly recognised in 
this document. I, therefore, think 
that this Bill ;s a hope to many other 
people in India who are also urging 
their claims which the Government of 
India has not been able to accept. 
They want to occupy a particular 
status in this land. I am glad to find 
that the people of Vidarbha and the 
people of the Punjab aTe among those 
who are urging their claims. Ulti-
mately, the matter will have to be 
decided by finding out what the 
wishes of the people are and whether 
the solution is in accordance with the 
principle of self-determination or not. 
That is an important point. Perhaps 
this may be a real solution to many 
questions arising out of the re-dis-
tribution of provinces. It has become 
a tTemendous qutesti·on. This prin-
ciple will admit of a reasonable and 
wholesome solution satisfactory to all 
the parties concerned. That is an-
other matter which I consider of 
enough importance. 

Perhaps <the sarcastic observations 
made by Shri Tyagi on this principle 
are more due in his misapprehension 
of the context in which those obser-
vations haVe been made in the state-
ment 'rather than On a thorough study 
of the questions involved here. 

Amendment) Bill 

I want to take one more minute 
before concludiqg my speech. MallY 
people think that th;s is a new laurel 
or a new feather in 'our cap for the 
principles of peace, order, ahimsa and 
everything which we have been stand-
ing for as main principles of policy. 
I am one of those who stand for these 
principles. There is no doubt about 
it. But the entTy of Dadra and Nagar 
Haveli here is not becaUSe we have 
been doing anything for it. Actually. 
the people there fought and got their 
liberty. We are having it registered 
here today. But we have to give them 
help in spite of what the Portuguese 
Government was doing by refusing 
them a passage. They wanted to 
claim passage and invade those terri-
tories for establish:ng again their 
dominion OVe'!" them by sending their 
army and navy. We did not allow 
them to do that. The positi'on in re-
gard to gaining our territories which 
have been wrongly occupied and 
which they refused to part with has 
to be properly understood. It is not 
by merely say;ng that we shall wait 
that we can help them. We cannot 
always depend upon the goodwill of 
the United Nati'ons or of the Inter-
national Court of Justice at the Hague 
also. They may not always give a 
decision in OUT favour. You have to 
show that behind that not only are 
the people there fighting but the 
entire sovereign Government of India 
is behind them by some Act, some-
thing like what has been done in the 
case of Dadra and Nagar Haveli where 
you did not allow the Portuguese to 
enter. We questioned their right to 
go there. Some sueh step has to be 
taken. But it is a matter for the 
Foreign Affairs DEl\>a'rtment to con-
sider. Sitting idly, waiting for better 
days and lodging protests is not the 
wav to get them back. That way this 
difficult question of reclaiming our 
territories occupied by the foreigners 
cannot be solved properly. This one 
observation I want to make by way 
r,{ caution. Do not be complecent. 
That is what I want to say. Be al-
ways prepared to create some sort of 
a situation in which without com-
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ing into direct confiict with law 
you can give a demonstration 
of the whole of India being 
behind the demand of the people of 
Goa and of showing the resistance of 
the people of India to the oppression 
of our people by the Portuguese Gov-
ernment. That has to be done in one 
way or the other. As to how you 
can do it, I leave it to those who are 
directly concerned with it. If you 
consider my way, I may make my 
suggestions also. But today is not the 
proper time to do it. Anyhow, I con-
gratulate the people both of Dadra 
and Nagar Haveli on having been one 
with us. I congratulate ourselves also 
for having got the opportunity of em-
bracing them as our own brothers. 
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~ ~W1", 'i! 1 f.r<;r 11T1l"f omT 

~, ~<f;T 4' ~~" ~ 'f.T('IT ~ I 

~ r.r..- ~ il:n:T 'tR"U;qh: ~ 
~oIT iF1 ~ if; ~N ~i);r. f~ 
;;rr ~ ~ I ~ '0' 11M" ~M Wif 'II'ft 
~ 11Tif;'ffll" "~T if trim, ~ ~'h: 
~fq if; m it 'II'ft ~ ~ 
Olf'ffl 'I>l" ~, +T" .. ::m:n ~ f .... iF~ 'rn-
ik "IT 1 ~ ~ t';\1rr I ~~ 
m it ;;iT <Wr q'f~ <ft if 'fii':f ~, +T 
~.f.t 11Tif-'fT ~ I i'tf'Vof ll% qffi 4' ~~ 
~m~~f""~~ii!Tif;Mr 
'f.'ft ~ "fTtTf if; f~1IT'ff ij- i!;m ll% 
~ oro 'I>{ ~ ~ ~ ~ ~5fT 

m ~ ~~~ I 'II'ft ~ R"ifqf~ 
<f;;rrq it ~ if 'fim" orr f .... trim 'lit murf1:" 
;pm CIT "P!: W 'liT 'fiTlf ~ I Q:l1T ~ 
~n ~~ Zt~¥ ;qh: z<.~.~. 'iT .r-;;T 
ltiT ~ I 

tT'rm f~)"if ~i+!f.J q~c:~ ~ ~r
ftri'[ g"i: I ;l;t f~ ~ m.: f~ 
<tt ~ ~~2:" ij- trW ~t m~l<:: ~ to 

Bill 

~ 'fTr'f.r ~ 'I(rt m>l I ~ l!R t 
fif; ~ f.;;r ;;rq ~ ¥ wm1 ~ <. ~ ~ iF) 

m; if; ~ if.r 4' mw 'r. '!:R': "111T 
>IT ~) .. T ~rnf it ',1"', <;IT-( 'J"'T 
ll% m; li" t';11 trIm it '!:R': ~, lj'p:r i'[lf. 

'f~ 'Pl ~ I m litf7'3flf ~lW'f 'flf. 

~'f'Pl~ I ~~q~T~~ 1m; 
iF1 .mr 'f'fil m .... ) f-,)if 'if1'fT if 'WIT 

~, ~ l!R ~ '3"ifl ifrtr, n:r. ifT>i 

~'i~ 1iFT U11 I q~1f ~ 1WT r·m 
ifrtr ~ 1l I ~ mn it trim '1ft m;;rr~ 
~ 'I>l" ;;iT ~ ~, ~ mur 1ft irl 
~ ~ I ~f.fR" mur 'i'F '3"'f ~ iF)-
;;ft.r'i iFT W''ll<:: t';R 'I>l" ~ iF) ~ 

~<: f~ +IT ~ ifti ...... "~r 
~ I 

13.38 hrs. 

[MR. DEPUTY-SPEAKER in the Chair] 
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Shri Mahant,- (Dhenkanal): The 
introduction and passage of this Bill, 
1 am sure, is an occasion for universal 
rejoicing, though the delay that has 
'taken place in the matter has been 
rightly noted, The fact has to be 
remembered that the International 
Court of Justice at The Hague had dis-
posed of Portugal's case against India 
as early as on the 12th April, 1960, 
And it was held by that Court that 
lndia was within her international 
obligations and had acted in accor-
,dance with those international obli-
gations in not allowing her territory 
for passage of foreign troops to these 
two enclaves, and that is how these 
'two enclaves forms part of the Indian 
Union, 

Perhaps the Government may feel 
like telling us why this d"lay of more 
than one and a half years has taken 
place in bringing before the House a 
simple measure like this which the 
Prime Minister has rightly charac-
terised as non-controversial. That 
apart, an element of controversy has 
been brought into the consideration 
of the Bill, and the Leader of the Com-
munist Party who, I find, is not here 
at the moment, said that it has taken 
almost seven years to remove the 
blots of Portuguese colonialism on the 
"'Tee India, That sentiment has been 
!choed by most of the speakers we 
heard this morning, But I wonder 
how the hon, the Leader of the Com-
munist Party has forgotten that Ii 
more aggressive and sensitive country 
than India namely, Communist China, 
after its emergence from colonial 
thraldo'-"\, e\'en today, endures the 
Portuguese territory of Macao on its 
own mainland, I thought at least the 
Communist Party should give some 
credit to this Government and the' 
Prime Minister that whereas the Gov-
ernment of India have been able to 
acquire at least these two enclaves, 
the mighty government of China with 
all its threats of nuclear explosions 
and with all its mighty pressure which 
is being mounted against India, has 
not dared to raise its finger against 
the Portuguese, And I would like to 
ask, what about the British possession, 
Kowloon, on the Chinese mainland; 
what about Hong Kong? 

Therefore, these heroic words apart, 
though we appreciate the sentiments, 
it should not be suggested in serious-
ness that the Government of India or 
the Congress Party or maybe the 
Prime Minister is not serious about 
eliminating these foreign possessions 
from our land, 

Shri Braj Raj Singh (Firozabad): 
Are we sure that Shri Mahanty is 
speaking from his own seat? 

Shri Mahanty: Perhaps I shall bet-
ter take care of myself without any 
guidance, 
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Mr. Deputy-Speaker: That is what 
thought and therefore I did not 

interfere! 

Shri Mahanty: Therefore, that apart, 
the fact has to be remembered that 
it is not as simple as a mere inscrip-
tion about Goa, Demand and Diu in 
the Bills, as was suggested by Shri 
Dange, which is going to solve the 
problem. Friends have suggested that 
with a little gesture from the Govern-
ment of Bombay or the Government 
of India, when the Indian citizens 
march into these territories, Portu-
guese colonialism will evaporate. I 
have great respect for my friends but 
I should like to tell them that they 
are innocents abroad. The fact has to 
be remembered that Portugual is a 
part of the NATO Alliance, and one 
of the articles of that Treaty is that 
whenever a part of Metropolitan 
Portugal is invaded, the entire 
AlJian~e will be invoked. The fact 
has to be remembered that it is 
no'. as easy as the job of go-
ing on a picnic spree to Goa. There-
fore, while we all appreciate that nO 
.tone should be left unturned to re-
deem these possessions from Portu-
guese domination, we should have 
also a little perspective and we should 
not lose sight of the perspective by 
merely repeating certain heroics. 
There is another aspect of this matter 
to which I would like to draw the 
attention of the Government and that 
relates to another set of foreign pos-
sessions in this country, namely 
Pondicherry, Mahe and other French 
possessions. It is a matter of great 
regret that 'hough de facto transfer' 
of these terrItories had been comple-
ted long ago, I do not know what 
stands in the way completing the de 
jure transfer and why steps are not 
being taken in that direction. The 
Government of France has not yet 
ratified the transfer of these posses-
sions. In the context of the present 
day politics that we find, it will be 
no wonder if this treaty, which has 
not been ratified, is at one time de-
nied recognition by the Government 
of France. 
B3l (Ai)LSD-9. 

Amendment) Bill 
With all these remarks, while I 

commend this Bill, I once again, join 
my voice in the chorus of demand 
that has been made that more posi-
tive and effective steps should· be 
taken for redeeming Goa from Portu-
guese domination through the means 
that are available to us. 

Mr. Deputy-Speaker: Shri Braj Raj 
Singh. All would be, I suppose, ac-
commodated only if each Member 
sticks to the time limit, 5 minutes. 

Shri P. K. Deo (Kalahandi): Nobody 
has spoken from my side. 

Mr. Deputy-Speaker: I know. 
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~ ~1:;r1 R~ <fr ~ 00 ~ ~ ~ 
~~m I 

Shr; Achar (Mangalore): Mr. 
Deputy-Speaker, the uppermost feel-
ing that one gets is a sense of happi-
ness and rejoicing to welcome these 
people of 'Nagar Haveli and Dadra. No 
doubt, the other small colonies of Goa, 
Diu and Daman immediately come 
into our mind. All the same, we can-
not but feel great happiness in wel-
coming these Nagar Haveli and Dadra 
people who have really fought a 
brave fight. It may look now as if it 
was an easy matter for them to rebel 
and attain independence. Really, it is 
not so. Knowing as we do the 
almost barbarous way the remnant of 
these empire is carrying on UIoder 
Dr. Salazar, it is not easy to rebel 

Amendment) Bm 
against such a power. We know what 
is happening in Angola now. We !mow 
how our brave satyagrahis who went 
to Goa had to suller on that occasion. 
I was at that time the President of an 
All party Goa Committee at Manga-
lere and I remember how the feelings 
ran allover the country about these 
ruthless treatment by the Portuguese 
Government at Goa. When we 
remember all this and when we recol-
Ject what sort of Power Portugal is, 
we could understand the braveness of 
these people and the bold front that 
these Nagar Havel; and Dadra people 
have put up. In spite of their small 
number, they have achieved their 
independence by bravery, and let me 
congratulate them on this achieve-
ment of theirs, and welcome them into 
our Union. 

H hrs. 

The question of delay and sover-
eignty also have been reaised. The 
Leader of the Communist Party, 
Shri S. A. Dange, referred to Goa 
and said that we had done nothing. 
Probably, he would say the same thing 
v'ith regard to Dadra and Nagar 
Haveli also, namely that we have done 
nothing. But should we not remem-
ber the general policy of this coun-
try? This has been so often repeated, 
and I do not know whether the Prime 
Minister will again go into that ques-
tion, but one thing is certain that 
ac'cording (0 the policy that we are 
following, we are not prepared to 
march our Army into Goa. 

Shri Tyagi: When all other mea-
sures fail, I am sure that this will be 
resorted to. 

Shri Achar: I do not know what 
exactly will be done when such a 
contingency arises or when the inter-
national situation changes. But, as it 
is, when the policy of our country i. 
definitely known to everybody, I am 
not able to understand this charge 
once again today, when we are re-
joicing that at least one small colony 
has come into our country. Let us 
ponder over this aspect of the que.-
tion. 
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[Shri Achar] 
An hon. Member who spoke before 

me referred in the cours~ of his 
s~ech to the small area of Maca in 
China. China is a great Power. Just 
as we have said that if India deter-
mines to do so, it is not difficult to 
occupy Goa, likewise, it is not difficult 
for China to occupy Macao if she 
decid"s to do so. 

SlIli Yadav Narayan Jadllav: China 
is not our guiding star. 

SlIli Achar: I do not say whether 
she is a star or she is not a star; nor 
are we following the policy of China. 
I have never said that we should 
follow the policy of China. But I am 
saying that in international affairs, 
though it is easy to be rash, we have 
to consider the qu~stions in a very 
deliberate and deep manner. Can we 
forget this aspect of the question that 
even Mr. Dulles who was responsi-
ble for the formulation of the for~ign 
policy of America made a declaration 
with Dr. Cunha, the Foreign Minister 
of Portugal, to the effect that Goa was 
a part and parcel of Portugal, a pro-
vince of Portugal? It is not that we 
accept it or anythir,p, of that kind. We 
protest against it. It is absolutely 
wrong. But We have to remember 
the international situ.ation. It is easy 
to throw a bomb. 

Mr. Deputy-Speaker: The han. 
Member should try to conclude now. 

SIIri P. K. Deo: There are SO many 
other han. Memben who want to 
sp .. ak. 

SIIri Achar: I shall conclude in a 
minute or two. 

It is easy to charge us with delay 
and say that we have dOlOe nothing in 
the matter. But one has to remember 
OUr policy. 

The qucst:cn of zcvcl'c:g::ly has also 
been raised. If we consid .. r that as-
pect of the quest;on in the light of the 
various theories of State and "0 on. 
we haVe to remember t'1e simple fact. 
thot sovereignty ve.ts in the people. It 

Bill 
sovereignty vests in the people of 
Dadra and Nagar Haveli and they have 
achieved independence, then these 
territories become an independtnt 
State; and they are willing to join 
the Indian Union, and, therefore, we 
have taken them into the Indian 

'r. ion with great happiness. 

Since my tiffi€ is l!P, I shall con-
clude here. 

SIni p. K. Deo: I deem it a pri-
vilege to associate myself with the 
sentiments of jUbilation expressed in 
this House in welcoming this Bill. I 
belong to the class of persons who 
most voluntarily integrated their 
former States with the Indian Union 
in order to build a more pro'pcrous 
and a stronger India, and, therefore 
we feel proud of this. I feel that the 
various foreign possessIons in this 
country will be soon wiped out. 
They are like ulcers in the body of 
this country. 

This Bill envisages to give a con.ti-
tutional and legal ~hape to a fact 
which has been accomplished nearly 
seven years ago. I cannot be satis-
fied with the various excuses and 
pleas which have been put forward 
by the Treasury Benches to justify 
the delay. Shri. Mr,hanty said that 
this delay had been due to a reference 
to the International Court of Justice 
and the matter had been ~ub judice, 
and, therefore, we could not take any 
steps to integrate those territories 
into India. I feel that that should 
not be an impediment in the integra-
tion of those territories into Ind;a, 
When on account of the gallant eft'orts 
of the people of Dadm and Nagar 
Haveli it is already an accomplished 
fact. 

I read in the papers the other day 
that Portugal was ~oing to reopen 
this question after ',his Bill hP-d been 
introduced in this House. Doe" it 
m~U.n that "Ye shall havi:! to wa~t Qg~dn 
till the judgment of t.he International 
Court of Justice ~t The Hague? I 
think that this delay cannot b., j,,,ti-
fled. I personally !eel tbat the guid-
anCe and lead that should have been 
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given by this Government to the gal-
lant efforts of those of our brothers in 
the various foreign possessions trying 
to liberate themselves from the foreign 
yoke and trying to become a part of 
India are lacking. 

As pointed OUt by some of the pre-
vious speakers from this side of the 
House, it is really regrettable that the 
efforts of some of oUr countrymen to 
march into Goa and to liberate it 
have been obstructed by the Bombay 
Government. I do not understand 
why the question of Macao is being 
compared with that of Goa. W~ can-
not quote China for the sake of con-
venience and try .to follow what they 
are doing. India has always taken 
the leadership and has g:ven the lead 
to the whole world to liberate the 
colonies. We shall be failing in this 
historic task, if we shirk from that 
responsibility and say that we sha II 
have to wait till China makes up its 
mind to liberate Macao or .i!l the 
judgment of the International Court 
of Justice is published or till the 
French Parliament ratifies the de facto 
transfer of the French possessions, and 
so on. In this connectio", I pay my 
tribute to thoSe gallant brf'thren of 
ours in Dadra and Nagar Haveli who 
haVe undergone various su1ferings. 

Going into the question of integra-
tion of these territories into India, I 
cannot understand the reason why 
they should be trea~ed as Centrally 
administered territories. Of course, 
the Prime Minister has said that this 
has been done according to the wishes 
of the peo!?le of Dadra and Nagar 
Haveli. But they could have been 
very well integrated in the neigh-
bouring districts and there is abso-
lutely no justification to create a small 
tract ot about 50,000 people to be ad-
ministered as a Union Territory and 
that too to be looked after bl; the 
Ministry of External Affairs. We had 
committed the same mistake-and I 
have been very critical about it-in 
the case of NEFA and Nagaland which 
are being looked aiter by the Minis-
try of External Affairs. The problems 
In these areas are domestic problems 
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and they should have been properly 
looked after by the Ministry of Home 
Affairs. Similarly, if at all it is decid-
ed in this HouSe that these territories 
will be Union Territories to be Cen-
trally administered, I hope they would 
be looked after by the Ministry of 
Home Affairs as these are domestic 
problems. At the 3ame time, I wel-
come this Bill and hope that this 
will be the iorerunner of various 
other Bills to integrate the other 
foreign possessions-French posses-
sions and Portugu;,se possessions of 
Goa, Daman and Diu-into our 
motherland. 

'lit ~ i!Gl'f1i\' (~-lT) :~
ofT!f ~ .rr, ~ ~ iffir ;tt ,,~ 
~m ~ ~ ~ o;ih; om: ~m 'for J;fr.f 

~ lf f1nonm ;;rr ~ ~, m~ 
~ ~m ~ ~ ~ 'f@ il:r «'RfT. 
"fif~~~'1~~[qr, 
wri'l: mm, <:l1'f o;ih; <\,lq, ~ 'f'T ~ 
~ ~ it if f11<;rr fum ;;rri I ~r 
~ smf ~ g-tJ: ~ mor f;T 
tpf~$W~lf'l1~ ~ 
~{<fW~,~~womr~~~ 
~~mm~~ ~ifif mr I 

~'for1~~o;ih;~~~ 
~ ~ m1T ~T ~, ~'H ~, 
~~, ~ o;ih; Q,~ 
~~mm~il:'lrn~~~ 
~~~'f@~~1 

wor l1Tm ~;cn;r 'l1mf 'flf ;tt srt'f<'fl1 
@ 'f@ ~ 'flU ~, ~ ;m ;tt SifufI;!IT 

mmij;~llTiif'l~m~<:@~ I 

~ 'R '1r~ ~ ~ ~ ;tt lfJfQ ~ 
~ !IT W,f,OO 'for ~ 'TIi'l[qr 
~~ lf ;;rr ~ >;11<: ~~ f,T 
~ ~, ;m ;tt ~ m, m >lti 
.;rot lf 6'r !fll1 if ~t, 'l1~ ~ ,,1 
'1fT ~T ~ 

~ ~ W ~1'f1i: 
IN'Tif lP-lT ;;fr ;tt 'ff~T 'fiT ~ it 
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[>.fi ~l1'f~] 
~~~ 14~~f'Flfffi"r 
'!it morR ~ if; <fA" m:fi fiT l;!~ ~ 
m;jr~f~T~# ~"fT~~ 
m.: q-r{;ftt;r l1;1'q'J1l'~ '!it ,,~iT ~ ~ 
llfr crr ~ fw1 ifgCf o;:rnwr ;;mr frT 
~ ~ I ~T ~T'FT ~ Psc"ill1f,:'F 
;ro<r 'fi11'T 1l <iRT, >;{t!m: ~ ~ ~.;r 
it ';flFJ'FT, ~t~ ~ ~"it~ ~T, 
'it qrct<rr.r if; m ~ ~ ~ ~ q;: 
mR qs ~ ~, 'lit ~ 'to 11."i'fo mo 
'FT~~~~~ro~if; 

~~W~,tfWf'!iT~ 
~ I ~f.v.qcr't <ro it lPl' ~ ~ 'F<: 
'llq I 

(furo~~~~~ 
'fiT I ~ qr{tr'T.;.rm ~ ~ ~ fit; 
tjm~~~,m~~ 
~. ;ffi;;f; ~~ 'fiT ~ ~. ~ if 
Wrn~~'fiT~~.~~ 
fWt, m ~ <IT ~ ~ if; 
fWt~1l1'"i'filT~~~fit;~~ 
~ .~ ~ 'F<:CfT ~ I ~ lPl' tfrm 
if;.,Ttri q;: ~ $. ~ fit; ~ ~ m 
wHt ~ m«f 'Fi, cit 1l ~ 
~ fit; lPl' 'iR'« ~ ~ ~ rn 
~ I l!R' if; 1fT it ~ ~ ~ lfWif 

~ '!it ~ ~ m gl1;. f;m ~ 
if;~m~~.m~~~. 
'iR' '!it m gl1; ~ lPl' ~ WiT m 
~1{ « ~ mm 'Fi fit; ~ wHt ~ 
~ 'Fi .m ;;r<f ~ m;.m ~ "flit. 
cit lPl' wr.t ~ ~ ~ ~ fit; mm, 
lPl' <J;1f it ~, cit l1't ~ if ~ 
~~~~rn~1 

~ « i'm ~ ~-1l <IT 
~ ~ ~ m ~ ~-fit; 'lNT'f 
lP-ft ;;ft SOf '" "I'R' F.: 'f'!T ~ <, ('.2. 
'fiTWrr~~~m~ I ~ 
'IDOf.m -mm~ ~ ~ ~ 
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l;!lI'll q;: ~ ~rnr'f'f ~ ifi\l' ~ fit; ~ 
~ q;: ~ ~ if; f;;rif ~ ;rif 
~, ~ 'it ~ ~ m.: mRl it 
imT ~ q;: ~ ~ ~~, 
~'!iTlPl'1{"i'ff~rn~~mm 
.m +rtm'f'f '!iT ~ ~ ~ ~ 
~~~~~I~~~ 
crt\"fiT ~ 'Fi, cit ~ ~ ~ ~ 
fit; ~ 'lit UA(fT ~. ~ 
~ ~ ~-~ if; mfIfu; ~ 
'lit ornr 1l ;rif ~-if; imT .m tfrm 
if;~~~~'Iit~it~. 
~, ~ ~ mRl if; 1f11T if; 
imT ~ tfrm ~ tf'<£ 'FU ~ I ~ l;!lI'll 
llft ~ .rm <mil '+lI«1"uf<:t,fj 'liT 
tft;;ft 'fiT fum 'I'fRf ~, cit 1l ~ ~ 
fit;~~'Ilmit.rm~ 
if; fuit ;ffi;ro;r rn it fuit ~ ~ I 
~ ~ 't 'iR' ~ « 'it <f\'ln;r 
fu6'fu lfA' ~ ~, ~ ~ 'F<: 
~~~~tfrm'!it ~ 
if; fWt wr.rT Wl' ~ I 1l mm 'F<:CfT [ 
fit; 'lNT'f ~ W q;: ~ rn I 

l!R' frif ~ ~ fit; GKU ~ 'fTtJ1: 
~ it 'it .rm l!R' Cf'F '!"fT'I' it, ~ 
~ if mfir.r ~ ~ ~ ~ lPl' 'Z3~ 
~iffl~ I 

Shri A. C. Chuba (Barasat): This 
BilI has provided an occas'on for this 
House which is almost unique. This 
is perhaps the first occasion after our 
independence when this House is pas-
sing a piece of legis:ation for add;ng 
to Our own territories. Geographi-
cally Goa and all the other Pctuguese 
possessions in India are integral ports 
ol India and no diplomatic subterfuges 
should prevent India Cram having 
these territories integrated into India. 
But I realise there arc some intema-
Lonal uuligd(ions wilich India has to 
observe and that has prevented the 
integration of the Portuguese terri-
tories into India for these 14 years. 
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This is a peculiar situation whkh 
has facilitated the lil:>eratio,1 of Dadra 
and Nagar Haveli. These are two 
pockets inside Indian territory and 
even in spite 01 Portugal's appeal to 
the International Court of Justice, she 
has not been able to haVe any access 
through Indian territory to these 
territories. That is whv the libera-
tion of these two territ';ries has been 
possible, but this fortuitous circums-
tance will not come to our help for 
the liberation of Goa, Daman and 
Diu. I cannot accept., and I am sure 
the Hause cannot accept, the rash 
point of view advocated by the leader 
of the Communist Party. We have to 
obserVe certain etiquettes, and we 
have to take into consideration the 
consequences of OUr action. We can-
not act in isolation 

My hon. friend Shri Mahanty ha! 
mentioned the case of Maco, which is 
a tiny island on the coast of China. 
China has been clamouring for 
Formosa, but We have not heard any 
word from China about the liberation 
of Macao. Indonesia has been agita-
ting for the integration of West Irian, 
but we have not heard a single word 
from her for the integration of western 
Timur, a sma!] island, the eastern part 
of which is under Indonesian control 
and the western part under Portu-
guese control. Why llnve these two 
Powers been silent about theSe Por-
tuguese territories whIch geographi-
cally and racially belong to them? So, 
we should realise the difficulties of 
those nations, and also the difficulties 
of India, in taking any rash action 
about Portuguese territories. Yet, we 
should realise • that Portugal is a 
country from which it is almost use-
les! to expect ally liberal ouilook. 
Almost all the countr;es of Europe 
have, during their history, developed 
on.. or another pha.-= of liberaliam 
and of a broad outlook, but Portugal 
has never done so. Throughout its 
hi8tory, it has fUn a course of an 
unrelieved lack :)f a liberal outlook 
and of a civilised way of thinking and 
action. Its only' contribution to 
history is the art of piracy. It is 
difficult to expect such a nation to 
leave its possessions out of good sense. 

Amendment) Bill 

Something is happening in the 
African possessioll3 of Portugal. 
Perhaps Portugal i, the only imperial 
or colonial Power now ;"ft in the 
world, and that colonial empire in 
Africa is crumbling. Whether at this 
stage India should lend support or at 
least tacit support to the people of 
Goa to assert their of liberation is a 
point far the Government of India to 
consider. 

For over 14 years We have held 
ourselves in pa tienee. The world 
should realise that we have behaved 
in a very civilised manner. But how 
long can we ask the people of Goa, 
Diu and Daman to be held bv thi! 
uncivilised imperialist power, aiuI to 
suffer under its rule and tyranny? I 
would like the Prime Minister to 
consider in view of what is happen-
ing in Angola and its undoubted rep-
ercussions in Mozambique Or Portu-
guese East Africa and in view of 
Portugal's tradition of an unrelieved 
lack of cultural and civilised outlook, 
whether we can take some new step 
or new line of action as regards Goa, 
Diu and Daman. It is time for the 
Government of India to decide that 
question, and not leave circumstances 
to take their course. Portuguese 
tyranny in Goa is being intensified 
no",'". 

Before concluding, I must pay my, 
and surely of the whole House's, 
heartfelt commendation and congra-
tulation to the people of Dadra end 
Nagar Haveli. They have fought 'and 
won their independence, and they 
have m,naged their affairs fer seven 
years with great credit. It gives us 
hope that our experiment of pan-
chayatiraj may also be successful if 
conducted and guided properly. 

With these words, I commend the 
Bill for the acceptance of the House. 

Sbri V. L. Patit (Dhulia): On the 
eve of Independence Day, we must 
pay glorious tribute to the iJeople of 
Dadra and Nagar Haveli for the 
termendous work of liberating their 
territories. Seven years back these 
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[Shri U. L. Paul] 
people, without looking to the Gover~
ihent of India, liberated these terrI-
tories by driving away the Portuguese 
authorities from there. 

So far as foreign possessions in our 
country and their liberation are con-
cerned, the apathy of the Govern-
ment of India is well-known. We 
may recall in this connection the 
glorious satyagraha offered by the 
people of India in 1955-56. The atti-
tude of the. Government of India to-
wards the satyagraha in the begin-
ning was of an 3Ppreciative nature, 
the Government was sympathetic 
towards it, but 3ll of a sudden the 
Government of India took a reverse 
turn in the matter and we found that 
the satyagraha itself was banned and 
the border was sealed. From then the 
Government has done practically 
nothing to liberate the foreign posses-
sions. Every time the question is 
raised before the House, answers are 
given that we must depend on the 
easing of international tension, then 
there would be some pressure on the 
Portuguese authorities, that some 
friendly nations would persuade the 
Portuguese authorities to quite these 
territories. But so far nothing bas 
happened. On the contrary, near 
about every 15th August We read that 
the Portuguese authorities adopt sup-
peressive measures against the pat-
riots there. Round about 15th August, 
parctically every year, they are sus-
picious of any move from the local 
people, and they adopt suppressive 
measures. 

The liberation of these foreign ter-
ritories is not a task to' be left to the 
people themselves. After all, the 
Government of India is there, and it 
is the bounden duty of the Govern-
ment of India to go to the rescue of 
these people. I therefore submit that 
the policy of depending upon the 
people residing in these areas for the 
liberation of these territories will 
not be of any help to us. The Gov-
ernment of India must drive out these 
foreign authorities by police or mili-
tary action. It is in this background 
that we should appreciate the work 

of the people of Dadra and Nagar 
Haveli in freeing themselves. 

This measure was long awaited, and 
it is good that Government has brought 
it forward, but I am surprised to see 
them being givi!n the status of a 
Union Territory. I have two reason. 
for not making them Union Territories. 

Firstly, socially and culturally, 
these people are not at all different 
from those of Maharashtra and Guja-
rat, and they may be merged with 
these States. The creation of Dadra 
and Nagar Haveli as a Union Terri-
tory will send these people to Bom-
bay for justice and Delhi for admi-
nistJration. There are other sound 
reasons for the merger of these terri-
tories with Maharashtra and Gujarat. 

Two or three months back news 
appeared in the Marath; press regard-
ing happenings in Goa. There had 
been wide propaganda there by some 
foreign elements that Goa should 
retain its indentity "ven after libera-
tion, and should remain independent 
of India. I do not know whether the 
Government of India is aware of thi •. 
The creation of such a small area as a 
Union Territory will only encourage 
the foreign elements to further 
strengthen their propaganda for the 
retention of Goa's separate identity. 
Therefore, I submit that the right step 
to take at this moment is to integrate 
the liberated areas with the adjacent 
States, in order to counteract the 
propaganda gaining ground for the 
retention of Goa as a separate entity. 
If the Government of India had 
taken steps to merg~ the areas of 
Dadra and Nagar Haveli, then this 
sort of propaganda would not have 
got encouragement. No doubt, they 
may have their own ideas on merging 
these territories in future. But what 
is the difficulty in doing so now? 

The language prob~em has given us 
a lot of trouble; it has given us many 
rude shocks, as in the case of Assam. 
But so far as these territories are con-
cerned, it can be easily solved by the 
application of the Pataskar formula·-
taking the village as the unit and 
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allotting the predominantly Marathi-
speaking villages to merge with Maha-
rashtra and predominantly Gujarathi-
speaking villages to merge with Guja-
rat. 

Sir, it is good that this BilI has 
come and I welcome it. At the same 
time I would request Government to 
accept the amendment moved by us 
and by my hon. friend Shri Tridib 
Kumar Chaudhuri suggesting the in-
sertion of Goa, Diu and Daman in 
the Schedule. 

Mr. Deputy-Speaker: The hon. the 
Prime Minister. 

I do not think I need call any hon. 
Member. I feel that the House has 
lost interest as the same things are 
being repeated and hon. Members have 
begun to speak among themselves. 

"T"'''i~('''i'''~:~~ 
~ mtr ~ ~ f't> w 1ITIl<'f q<: 

~~~'!\T~~~,;;i't~ 
~m~'!\T~tft~~~ 
~~ if ~, ~ m:r<'f ~ ~ ~: 
W q<: ~ ~ • w f.r.T ~ ~q<: m 
~ 'fi'1f ~, ~ cmif '!\T 'Rf '!\T I 
W q<: m ~ ~ ~ '1m-~ ~ r f't> 
~ <t;mrn ~ lIT mu ~ ~ ~"'T 
it; ~ <mft If>'T ~ 't,m""'I;; ~ ~ 
wRlf>'T~1 

tri',~~~f'fi~qqlf'1'G: 
~f.r.T"rit~ I ~~~~, 
~ U'fiT ~+ft~~~, 
~ ll1cr ~ ~ ~ f't>, *m ll'f <'iFf 
m<Rf ~, f't> W <f'Ii ~ lW!m "lffi' 
~~~.,;r~~~ifl 

14.33 hrs. 

[MR. SPEAKER in the Chair] 

~~~<'iFf'lmf~~~~, 
~'f 'fg<f <fiJ1i~ ~ ~ 'lTir<G ~, ~ 

~~'!\T~if,~~~ 
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~ ~ mr.f If>'T ..-roT, cfTq '!IP: ;fIf it; 
~ ~ mr rn '!\T, ~ ~ mr.rnrr 
~ ~l > if f't> ~ ~R <mr 
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;;rfu-) i:T, mRf i:T ~~', WR i!f lffi<1T 
If>'T ~ ~ 'I>'T 'fi1fmT ~d 'lir.IT crUil; 
i:T, m ~ m ~ ~1;f\'fcr t m~ 
~~~if;~~~<f'Iim m -ll 

~lJT mtr m<Rf ~, ~ ~ ~, 
+im'IT ~ .-mrr 'fiT ~, +im'IT ~ 
'fiT ~, ~ ~ of IJrnT fu"IlT ~ .m: 
~ 'fiT, ~ 'Ii" ~ ~r, ;nit~, "fT 
~~'fiT~~,~~<fiT 
~ ~, ~ '3"'il:t.f ~ ~ I ~ l'ff't; 
q<: WR ~ ~1 ORr 'lit m'f ormif ('IT 
~<f'Ii~~m>Mt, l1Q~~~ 
~ I ~ ~ If>'T, ~ f'f, m"f i't><n:T 
If>'T ~ <m m ~'f; ~1 Q1cfT ofT, 
<rf~" m m ~i <if '1T f'r. 'lIm if; 
lTf1f.T l{ ffi ~ '8~ f~ ;;mn, ifl<T 
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['>[f "''11#,(<'11<1 ~] 

if Q:1f ~~ ~~ 7 itf'f>if fCf,( i[11 '1T'fif ~ 
fii" "l'[ 'r Q:f ~T lfl 'f[( 'I':i >;fT( "fif. i9fii"if 
>;f'l( 'l"<f'Pf crT< i:f >;fT( ~If~ i:f '!i1l1 i[T 'fT 
q~ 'j~·,;r '1'[P i[Tlfl >;fi'< ~11 >;fHr !~ 
f«f~n 'fi~if I ifr, If(r ~. f'j[l1 'fiT m'l" 
lIT"!:"f 'j['I1"f '1l1if '11 if lll'Hf I lj. 'f@ 
'j[1,'f' f' r, >;fl~'~ 'fir ':T"fru«f lIT ,.fu~ ,.« 'f>! 'flIT 'fi~'IT, >;fTS:i'~ 'l; <1'm ~ 
~~if I ~ ft;R ~ if ,.i:f ~<,:rqf f'f'lfT I 
,.if <rffii ,.;, q:..r ~- 'Iii{ <1?r~ lIT 'liWt 
orror i:f ~ m 'f>f 'f>rr~~ 'f@ '!it. m< 
~IJ ~R rn ~ f'f> ~ Q:m m'f>f 
~*'f@~T I 

'j[rf~ t f'f> m'j[ 'f>"f 'f>. ~ if 
ii"T~ ,.« 'fiT ,.'f><T< 'f@ 'f>( llii"m f'I; 
m~ 'flIT ~tm I ~ ~ ~"f 
~ f'I; 'l"<lT 'f@ fii" ~ lf <;fIR 'f>Tlr'1 
~lfl "l'[T lIT 'f@ I tfiiT 'f@ l<" 'fiT >;f1J;: 

~IJR ~ q<: w &tn. ~f'li'f 4' 1lIJiRT 
~ f'f> ~ ~ ~ 1; 1lT1J'f 11;'f> Prm"f 
~m. OfT fii" ~ '!:IT, llToft 00 'fif I 
"Ii>l s( i:f if@, mr '1T"f 'f>( it f ii" 'flrl 
~'lTU .nf':T ~T "fifQ:1]:, 'flIT ~f.pn '!it 
ifTf., ~ "fif~, m< wRT w;ftfu 'f>T 
~ 'f ~'f f'fim I 'j[f !~ l;1'IT<T ~ 
<ig'f o;rm ~ '1': lfl ~ m< ~ 
'Pil, 'fCf 'f@ ~ ~ I ~, ~ ~ ifla ~ 
fii" W 'f>f <rOf~ >r mm .q. OfT ,mr 'l'q'r 
if iiJifT "Il%<i <IT ~ 1J:<,,,,,"f ~T ~ I 

itf'li'f 1J:~ ;oaf\G ~ f'I; 'fQ<1 ;nrm ~ 
'f@ "fifiT Of<r fii" 4' lIT ~ m< m'!:fT 
~ <rn i1T o;ffi m'l" 1; mwf w ~ 'fiT 
f!;ii" fif"f <rn ~ mm 'fif ~ "l'[fl 

~ ~ i~ ('IFT<lf'ff) : m'l" 
iff '!>'hr, <if:s"f >iT I 

.sit ~R ~"'I~T (~) I m'l" 
~f 'fii'il I 

Bm 

'IT ~~""'" ~: 'IT'f."IlI m Iii[ 
~f'I;w<mr~>;f<'I'f>;f<'l'f~if; 
1l<'IT"fT'f>T ~'f>(~1J:<'ii"~if~ 
WfI"fT 'f>T it 'f>( ~ m< isT <1S~ 
f;ffi ~ 0fT(ff ~ lIT tfI:i ~i{ '!it <llfTfu'f 
if~ifT<1'!it~~Q;'f>'fll~q~ 
o;rffi- ~, 11;'fi ~ ~ ~ 'liT ~ ~ g I ~ 
q<: ifTCT 'fiT fOf'lli 4' it f'f'lfT I ~ if; 'flIT 
~ lIT ~'fmif t, ~ w ~ ~ if~"f, 
~ 4' 'f@ 1Jlmm f'I; ~~ q;);;fT ~ 
OfT ~~, ~ ~ ~ \ro!~~llT~f 
~ ij-, " ~ ~ ~ I 4' ~ ~ f.f; 
~ij-~Ifit~~ I ~~ ifI<1 

<1T~tfil;~~~T~if; 1JR 
~ I "lhft ~~ 'ffl ~ it ~ 11;'fi >;f<'I'f 
omf t ~ ll;'fi omf ifTit 'fiT ~"( t 
~~ ~tf'l;~· it ~1l~ 
~ ~ ~ 00 'fiT ~ m~ if ~ 'f>( 
~ 'lit ~ ~ I 11;'f> ~r.r 'fit ~T ~ 
"f~ I <fiT{ ~ 'f@ fii" tTlm iflT~ if; 
~ if '1ft <mit ~ fir<;ft, q;Wt ~ 
'f@ fir<;ft ~ m< ~ ~ ~ fir<;ft I 

~ ~ ~ ~ '!it ~m<-r 'fiT ~ fir<;ft 
o;ft"( ~ ij- tglm<-r it ~'<9. ~ ~ 
~ w ~ if I ~ 4' it ri f'f'lfT 
~ '!it ~ ~ ri 'f>(iff 1!~ 
~ 'flrTfil; mOT 'fi"f '!it ofuroi'T ~T if ~ '1ft 
ll;'fi ~ g I l;1'IT<T ~ oft ~ OfT fiI; 
'Wfm ~T ~"( qoq '!Wf ~ it ~ t 
'fi'lftll;'fi~qoq'!Wf~ij~~ 
~ 'fi'lft qtq ID 'fli 'J<T'f ~ if, 
~\ffi if;m'!:f ~ mOT 'fi"f 'f;~ 

if oft ~ ~ m< ~ ll;'fi fir<;ft ~ <mr 
i1T ~ ~ I ~ ~ <it 'J;f<fT f.r<t;m 
~ 'f@ qtq ID 'fli '!Wf ~ ~ I Oft\: 
\ffi if ~ ~ ~ ~ WI'fi ~ 'lit 'f@ 
fir<;ft ~ fiI; mOT 'fi"f 'fiT 0fmifT 'flrl ~, 
~~f'I;~ifI(f"f\1"~'ifm~ I 
m<T it ~ fiI; ~ if 'flIT ~ ~ ~ I 

~ OfT omf ~ ~ ~ ~ fiI; ;;IT 
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[>.fi "M~''fl'" ;f~] 
~ I ~ 'fm-'fT ~ ~ ~ 
~~I ~lmq;m~~1 
~~~~~~~9ffi: 
mu ~ ~ ~9ffi:~ 
lf~ ~or 'l~' ~ I ~i.,'i ""I?;",,~ 
~ f.m<;r;ft-~ I ~ ~ 
~ ~ ~ ~ iiIT i:t ~~~ I ~ 
~ f.f; ~;;;j" <n: ~iff ~ 
~~I 

~9ffi:iiffif,.;'t~~f.f;~ 

~ifi~~~9ffi:~ 
if~~~ 1'Ii'~~f.f; 
~W~I ~~ifimm<n: 
~~f.!;it W~'fi~1 
~~ <mr <fT~~~ 
~~~TI~~~~, 
m;;r ~ ~ ~ "IlfIit ~ I 'q<f 

~~~~~ifi~'fi<: 
~ ~ ~ ~ I 9ffi: m<f.t 
~ f.f; fil'W; m<r om; ;mr if ~ ~ 
~~'<r.f~~lm~ 
'FT1f fiI;ln ~ wf.t ~~ ,.;'t 
~~,~mfu<:~ ,.;'t ~ 
~ ifi mm '!it f;rriroU o.it I ~ 
~ 'FT1f fiI;ln I 'q<f wn: ~ ~ 
~9ffi:~iiIT~~~ ~~~ 
'-.'fC11~"ffiiT~I~ ifi~ 
ifit~~~9ffi:~ ~~ 
~"ffiiT~ I ~ih;~~ I ~ 
~~.;r1R ~il;m~~ 
~ ~ W'fT ~~, '1>1{ U<t; 
~~I ~iiffif~~~~~ 
~~ $'Ii'-..,,<mr ~iiffif~ 
~ ~ ~ f.!; '11m;;rq"lffi<f if 
mflrn ~ 'TTm ~ flf;«t lR~ If 
il;'l fil<'Tf'!IT "'ro.T!T I '11m ~ I!file 
~l]T~~~~~,;fl"m~ 

BiI! 

~ ~~ I iIR if ~ ifiof)tr ~ 
~ ~ ~ I '11m 1fT 'ffi ID 'ftif 
m, ~;;rA~<rot1~, ~~~ 
~ ~ ifi ~~. ~ ~ '!it '<!lor 
~ ffi~, ~ arU I ~ 
~~~t1'Ii~~ I ~ 
q;m ~ ~ fit; iftm ~ 1J,f.R: ~ 
~ ~ ~ ~ ~ ~~'t 1J,f.lcl 
'tit ~ ~ it Q:T mOj ~ ~ 1fi full; 
~~I 

~T ~ tft ~ 'Ii' w;;f ~ 'l'~<fT 
~ I ~'!f.t li' ~,~~. f.f; ~ 
~ iW ;tT 'It ~ it crmr ~ oft omMT 
~ R of)tr ~m ~ ~ Ror <f;T 
~~9ffi:~it1IT~~ ~ 
w~~~~i! I 

~ ;mr ~ Ii' ~ ~ ~ f.!; ~'" 
~~~~I~ifi~~ 
ifi ~ ~ ~~ Q1l:. qn:e~ gm, 
~~~gm$~~ 
~~. ~ lfRIT~ 
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!hI ~~ifiiIR~~ 
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~~'fT~~~ f<f; 
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~t fucrr~f<!;~1:~'l:~ ~, 
~~l1lm~~, ~ ~ 

~ ~ I $ ~ ifR ~ "'" 'lffi<I' 
<t>'T~~~~~~~I~ 
~~~~I~if;T 
;;nrr;rr l!~ 'Ii1 ~ if;T ~ ~ I ~ 
~~ if'.!<:f.r~~ 
~~I ~ih"T ~~~~ 
if;"'lfRm~if;~'ilT~~ f<!; 
~if;fu1!:~rn~m'f~ 
'lfTift~ I ~~~<t>'T~ 
if;T ~ ~ ~ I $ if>lr ~ if>lr~
~if;~~ if;T~~<m1 ~ 
~~~I~~~~ij;T 
~ ~ <ft ~ qmr ir.n, ~ ~~ :~r.r 
t I ~T '11m, ~ $ ~,~ -q 
~ q $ ;;riI' iJ'Ii if ~r~ it mf1r.r 
~ ~ <r.r iJ'Ii ~ ~ 
Wcr';{U~~ I ~~~ ~ 
ifR ~ l:l<m1 ~ ~T ;;mrr tim 
~ ~ ~ $ ~ ~ «<rnr~, 
~ "Iimr iF, mf~ q ~if( 

~'R~~m'if\'l'~~ I 

<IT '4' '<miT 'f>&T ~, W2rel ~, 
F<f; '('« f.r<;r ;roT ~ «<r ~ ~ ~1 
~;qh~'U<f~~<j;~ 

Mr, Speaker: I shall now put the 
motion to the vote of the House. All 
hon. Members are awal'e that all 
<:onstitutiona1 amendments are to be· 
carried by an absolute majority at 
the House togfther with two-thirds 
of the Members present. Hence, I 
haVE to call a division. 

Shri Naldurgkar (Osmanabad): Sir, 
raise a point Of ortier. I want to 

make this point because such enact-
ments would be introduced in future 
and we wil! be :!o!!o~!!: 3D p"?lerPCI-
sary procedure again. I shall first 
refer t8 artide I of the Constitution.. 
Article I .ay~: 

"India, that is Bharat, .ha II be 
a Union of States." 

Amendment) Bill 
Thpn, "rtirl,. 1 eo", on to 'By as 

follows: 

(2) The States and the territories 
'hereof shall be as specified in the 
First Schedule. 

(3) The territory of India shall 
comprise--

(a) the territories of the States; 

(b) the Union territories speci-
fied in the First Schedule; and 

(c) such other territbries as 
may be acquired. 

Then comes article 2 which says: 

"Parliament may by law admit 
into the Union, or establish, new 
States on such terms and conditions 
as it thinks fit." 

Here, there il no question of establish-
ment of any new States, but only 
admission of a new State. Parliament 
may by law admit into the Union of 
India, a new State or new States. 
What do you mean by new States? 
New States means territories which 
were not part and parcel of the Indian 
dominion before the commencement of 
the Constitution or part of the Indian 
union territory after the commence-
ment of the Constitution till the intro-
duction of this Bill. 

This view has been fortified by the 
opiniOn of !lOme eminent authors and 
conunentators of the ConGtitutiOl;l. I 
shall first refer to A. R. Malhotra on 
the Constitution of India, palte 95. 
There, he has defined new states, with 
reference to article 2. Article 2 
authorises the Parliament to aumit 
new States on such te~ and condi-
tions as it think8 fit. Such new States 
may be acquired territories contemp-
lated by sub-clause (c) Of article 1 
(3). 

Then, at page 53 of hi. commentary 
On the Constitution, Shri Basu says 

Mr. Speak.er: Nobody bas got a doubt 
as to what is intended. 

Shri Naldurgkar: . . . that such 
acquired territories or other territories 
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[Shri NaldurgkarJ 
for the time being in force shall be 
part of the Indian union only when 
admitted by Parliament by law under 
article 2, but when such territory or 
State is admitted under article 2, then 
the procedure for the amendment has 
been incorporated in article 4. Article 
4 says as follows: 

"Any law referred to in article 2 
or article 3 shall contain such provi-
sions for the amendment Of the First 
Schedule and the Fourth Schedule 
as may be necessary to give effect 
to the provisions of the law and 
may also contain such supplemental, 
incidental and consequential provi-
sions (including provisions as to 
representation in Parliament and in 
the Legislature or Legislatures of the 
State Or States a,ffected by such a 
law) as Parliament may deem neces-
sary." 

Sub-clause (2) of article 4 says: 

"No such law as aforesaid shall 
be deemed to be an amendment of 
this Constitution for the purposes of 
article 368." 

"Such law as aforesaid" means a 
law in relation to the admission of any 
State. This is quite clear as far as 
the amendment is concerned. No such 
law as afresaid shall be deemed to be 
an amendment of the Constitution for 
the purposes of article 368. So. I do 
not know whether this procedure 
under article 368 is valid. It is quite 
unnecessary. It defeats the intention 
of the framers of the Constitution. It 
3eems to be the intention of the 
framers of the Constitution that when 
only Schedules are to be amended, 
this cannot be deemed as an amend-
ment of the Constitution, by admitting 
a new State. Admitting a new State 
means, we are only expanding. 
Nothing more than that.. When we 
extend or expand our territory, then 
article 368 is not applicable in this 
case. This is my humble submission. 
I have referred to Shukla and other 
eminent commentators on the Consti-
tution, a::d they agree in this respect 

as far as this question of amendment 
to the Constitution is concerned. 
Therefore, this Bill can be passed by 
a simple majority of Members in the 
nonnal course and all this procedure, 
as far as this Bill is concerned, seems 
to be unnecessary. 

The Minister of Law (Sbri A. K. 
Sen) : In my humble submission, this 
point was more or less decided by the 
Supreme Court's opinion on the refer-
enCe made by the Government of India 
when We introduced legislation con-
cerning the transfer of enclaves in 
relation to the Acquired Territories 
(Merger) Bill. In that, you will find 
that article 4 says that any law under 
article 2 or 3 would not be regarded 
as a Constitutional amendment. But 
a law for the purpose of altering a 
Schedule mentioned in sub-caluse (2) 
would be a Constitutional amendment. 
What We are seeking to do is to alter 
the First Schedule by including within 
it the territories of Dadra and Nagar 
Haveli under Union territory. I do 
not see any reason to doubt that it 
will involve alteration of the Schedule 
I and therefore will necessitate the 
necessary constitutional amendml'nt. 

Mr. Speaker: That is the opinion 
of the Law Minister. Is that not pro-
vided under article 4? 

Sbri A. K. Sen: No, Sir. That was 
the difficulty we had to face earlier, 
and beecause a doubt was felt, We re-
ferred to the Supreme Court. As 
you will remember, we had to intro-
duce a constitutional amendment, to 
give effect to the Indo-Pakistan treaty. 

Now, article 1 says: 

"India, that is Bharat, shall be a 
Union Of States." 

Then, sub-clause (2) of article 1 refers 
to the First Schedule under whiCh the 
territories and States are enumerated. 
If you want to bring about acquisition 
by altering the First Schedule then 
that will necessitate a Constit~tional 
amendment, and since yoU want to 
alter the First Schedule in order to 
bring about this acquisition, we have 
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to introduce a Constitutional amend-
ment. We do not have to go 
to anywhere else. We have decided 
that this will remain as a separate en-
tity and form part of the Indian ter-
ritory; and we shall acquire this ter-
ritory by doing this under the First 
Schedule. 

Mr. Speaker: Not the operative 
article, article 2. Schedule I contains 
a list of territories. 

Shrl A. K. Sen: That is what the 
Supreme Court said; they said 'No.' 
They said that if a thing comes within 
article 1, then article 2 cannot be taken 
up. 

Mr. Speaker: How does it come 
under article 1 unless Parliament by 
law acquires the property or adopts 
it? 

Shri A. K. Sen: Acquisition is an 
act of sovereignty as the Supreme 
Court says. The specific words for 
"acquisition" have not been provided 
in the Constitution. 

Mr. Speaker: If it is so, what is 
the necessity for article 2. 

Shri A. K. Sen: Because, once you 
adopt a parbcular procedure for giv-
ing effect to that acquisition, then you 
have to alter the Schedule. That is 
what We have done. 

Mr. Speaker: I am sure there is 
sufficient majority, but all the same, 
here, Parliament may by law admit 
into the Union a territory. Admission 
itself requireS-a law of Parliament. 

Shri A. K. Sen: It has been held in 
the Berubari legislation that the article 
concerned refers only to the States, 
reduction Of existing States and crea-
tion of new States. It does not 
refer to acquisition of new territory as 
part of the Union territory. It is 
because of these doubts that . 

Mr. Speaker: The States in this 
context cannot mean any new States 
because they are already part of the 
Union. Therefore, the "State" means 
some foreign State. "Parliament may 
by law admit into the Union, or 

Amendment) Bill 
establish, new States on such terms 
and conditions as it thinks fit." This 
certainly does not refer to the States 
or territories which do not belong to 
Ike Union. 

SlIri A. K. Sen: Article 21 and 3 
have been interpreted to mean only a 
State in the Union for any purposes of 
acquisition or secession of any part of 
the terri tory. 

Mr. Speaker: am not able to 
follow. Article 2 says: 

"Parliament may by law admit 
into the Union, Or establish new 
States On such terms and conditions 
as it thinks fit." 

Union consists, under article 1, of the 
various States that are already compo-
nent' parts of the Indian Union. Ad-
mitting what is already a part of the 
Irrdian Union will have no meaning. 
unless it is a new State, which is 
foreign territory. 

Shri A. K. Sen: I am afraid that .s 
exactly not what has been interpreted 
to be the meaning of article 2. 

Mr. Speaker: By which authority'! 

Shri A. K. Sen: By the SuprLone 
Court. You will remember, Sir, that 
at the time We passed the law relat-
ing to Berubari and Cooch-Behar en-
claves ... 

Mr. Speaker: That related to trans-
fer. 

Shri A. K. Sen: Transfer and ac-
quisition. both. We acquired and 
transferred. When a reference was 
made to the Supreme Court then, the 
Supreme Court said, if acquisition is/' 
sought to be given effect to by altera-
tion of Schedule 1, then a constitu-
tional amendment was necessary. the 
language used by them being "the 
law relating to either article 2 or 
article 3 would not be appropriate". 
must say that the Constitution is not 
very clear On this point and that was 
eXS:cUy why the Government felt a 
doubt on this matter. The entire 
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[Shri A. K. Sen] 
matter was referred to the Supreme 
Court. 

When you want to add to or take 
away from Schedule I, there is nO 
method open excepting a constitutional 
amendment. That is quite clear from 
the Supreme Court reference. You 
cannot give effect to a legislation 
which seeks either to add to the First 
Schedule or take away from it by 
taking recourse to article 2 or article 
3. In fact, amongst ourselves We had 
a good deal of arguments at one time 
before we referred the matter to the 
Supreme Court. They have said that 
once a matter comes under article 1, no 
olher Jaw reJating to either article 2 or 
article 3 could be taken recourse to. 
You must take the straightaway course 
of amending the Constitution. It is 
the application of the principle eX-
pressio unius est exc!usio alterius-
the mention of one is the exclusion 
of anothff. When Article I mentioru 
something unilaterally and it excludes 
the alternative equally. That is a 
well-known general principle whirh 
we must apply. It is not a question 
of legalit.y; it is a question of appro-
priateness. 

Sbri Sinhasan Singh 
When the transfer of 

(Gorakhpur) : 
Berubari to 

Pakistan came up here, there were two 
Bills at that time. For the transfer 
of Bembari, two-thirds majority was 
demanded. But for the acquisition of 
aome territoriee that came from Pakis-
tan to India, no tWO-thirds majority 
""as demanded. If you look at the 
leba!es, it is clear. 

Mr. Speaker: He says, ther~ werll 
two Bills; one was treated as a 
constitutional amendmenf and the 
other as ordinary law. 

Shri A. K. Sen: Of course. 

Mr. Speaker: If it is of coursc, then 
it goes against the hon. Minister. 

SIIri A. K. Sen: No, Sir. The Sup-
reme Court have clearly stated that 
where cession or acquisition is sought 
to be given effect to by an amendment 

of the First Schedule, a con!titutional 
amendment is thi! only appropriate 
thing. 

Mr. Speaker: I have heard both 
sides. . A point of order has been raise-
ed that acquisition of this territory 
does not need an amendment of the 
Constitution and an ordinary law re-
quiring a bare majority of the Mem-
bers present is enough. Article 1 has 
been referred to. Article 1 says that: 

"The States and the territeries 
thereof shall be as specified in 
the First Schedule". 

consider that it must be specified in 
the First Schedule by law. Article 2 
says: 

"Parliament may by law admit 
into the Union, or establish new 
States on such terms and condi-
tions 8S it thinks fit." 

My view is, there is no meaning in 
stating that States which already foI'Ill 
part of the Union are to be admitted 
into the Union. Therefore, new States 
which are referred to there which 
have to be admitted are States which 
do not form part of the Union and are 
absolutely foreign States. 

Article 4 refers to law being passed 
under article 2. When such law is 
passed, the Schedule forms part of it. 
I t is only incidental I!WI the Sched" I 
is not what has to be included in-
dependently of any law. Even for in-
cluding it in the Schedule, it requires 
a law Of the Parliament. Therefore, 
strictly construing article 4, it does not 
appear to be necessary that a consti-
tutional amendment should be made 
even with respect to acquisition. But 
to be on the safer side, I do not want 
any legal consideration should come in 
and upset what we do in all solemnity, 
particularly acquisition of territory, of 
whiCh all of us are proud. I am not 
going to embark upon a test on this 
matter. Therefore, I will treat it as 
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a constitutional amendment and I will 
put this question. Instead of asking 
hon. Members to tell me whether 
they are for or against, I will call 
a division, as I have to count the 
number of Members who vote for this. 

The question is: 

"That the Bill further to amend 
the Constitution of India, be taken 
into consideration." 

The Lok Sabha divided. 

Some han. Members TOse-

Mr. Speaker: I shall call each han. 
Member. 

The Deputy Minister of Defence 
(Shri Raghuramaiah): I wanted to 
vote for "Ayes", but I pressed the 
wrong button by mistake. 

Mr. Speaker: I shall deduct one 
from "Noes' and add one to 'Ayes'. 

Shri A. K. Sen: I pressed the but-
10n a bit late and it has not been re-
corded. I wanted to vote for "Ayes". 

Shri R. D. Misra (Bulandshahr): 
My hand, refused to work. I want to 
vote for ·'Ayes". 

Shrimati Jayaben Shah 
My vole has not been 
voted for "Ayes". 

(Girnar): 
recorded. I 

Giani G. S. Musafir (Amritsar): The 
machine here is not working. I 
wanted to vote for "Ayes". 

Shrimati Laxmi Bai (Vikarabad): 
1 voted for "Ayes", but it has not been 
recorded. 

Shri M. C. Jain (Kaithaj): I voted 
for "Ayes", but it has not been record_ 
ed. 

Shri Abdul Latif (Bijnor): I also 
voted for "Ayes", but it has not been 
recorded. 

Shaikh Mohammad Akbar (Jammu 
2nd Kashmir) : I wrongly pressed thE' 
B3HAi)LSD-lO. 

(Amendment) BiH 

buttOn for "Abstention"; I want to vote 
for "Ayes". 

Shri Karni Singhji (Bikaner): I 
voted for "Ayes", but it has not been 
recorded. 

Shri Rajindra Pratap Singh (Rai 
Bareli): I also voted for "Ayes", but 
it has not been recorded. 

Shri Tridib Kumar Chaudhuri: I 
am also for "Ayes", but my vote has 
not been recorded, 

Shri Jagdish Awasthi (Bilhaur): I 
am for "Ayes". My vote also has not 
been recorded. 

Shri Balraj Madhok (New Delhi): I 
voted for "Ayes", but it has not been 
recorded. 

Shri B. Das Gupta (Purulia): 
also voted for "Ayes", but it has not 
been recorded. 

Shri Pramathanath Banerjee (Con-
tai): My vote also has not been re-
corded. I am for "Ayes". 

Shri Chintamoni Panigrahi (Puri): 
wanted to vote for "Ayes", but by 

mistake it has come as "Noes". 

Mr, Speaker: I will deduct one 
from "Noes" and add one to "Ayes". 

Shri Vasudevan Nair (Thiruvella): 
My vote was not recorded. I want to 
vote for "Ayes". 

D". Pashupati Mandai (Bankura-
Reserved-Sch-Castes) : My vote also 
was not recorded. I want to vote for 
"Ayes". 

Shri K, Periaswami Gounder 
(Karur) : My vote was not recorded. 

voted for "Ayes". 

Mr. Speaker: Now. according to my 
calculation here, including all those 
who have incorrectly voled or who did 
not vote at all or who abstained from 
voting, the total present in the House 
is 337, excluding myself. They have 
all voted. 
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Division No.1 

Abdul Latif, Shri 
Abdul Rashid. Bakhsi 
Abdur Rahman, Maulana 
Achal Singh, Seth 
Achar. SMi 
Achint Ram. Lata 
Agadi, Shri 
Agar\\'al. Shri Manaltbhai 
Aiit Singh, 8hri 
At va. Shri Joachim 
Ambalam. 8mi subbiah 
Amjad Al i. Shri 
Ancy. Dr. M.S. 
Anjanappa, 8hri 
ArUmugham,Shri S.R. 
Asthana, 8hri Lila Dhar 
Awallthi, 8hrt J agdish 
Ayyakannu, 8hri 
Bahadur Singh, 8hri 
Bajai. 8hri Kamalnayan 
Balkrishnan. 8hri 
Balmiki,8mi 
Banerjee, 8hri Pramathanath 
Banerjee, Shri S.M. 
Banerij, 8hri P .B. 
Banerji, Dr. R. 
Bangshi Thakur, Shri 
Barman, 8hri 
Barrow, 8hri 
Barupal. Shri P .L. 
Basappa, Shri 
Basumatari. Shri 
Bhagat, Shri B.R. 
Bhagavati, Shri 
Bhakt Darshan, Shri 
Bhanja Deo, Shri 
Bhargava, Pandit M.B. 
Bharucha, 8hri Naushir 
Bhatkar. Sbri 
Bhattacharya, Shri C.K. 
Bhavani Prasad, Shri 
Bidari, Sbri 
Birbal Singh, Shri 
Birendra Bahadur Singhji, Shri 
Bist, Shri J .B.s. 
Biswas, Shri Bholanath 
Brahm Prakash, Ch. 
Braj Raj Singh, Shri 
Brajeshwar Prasad, Shri 
Chakravartty, Shrimati Renu 
Chanda, Smt Anil K. 
Chandra Shank.ar, Shri 
Chaturvedi, Shri 
Chaudhuri, Shri Tridib Kumar 
Chs"'an, Shri n.R. 
Chettiar, Shri Ramanathan 
Chaudhry, Shri C.L. 
Chuni Lal, Shri 
Daljit Singh, Shri 
Damani, Shri 

AUGUST 14, 1961 

Dange, Shri S.A 
Das, Dr. M.M. 
Das, Shri N.T. 

AYES 

Das Gupta, Shri B. 
Dasappa, Smi 
Dasaratha Deb, Shri 
Datar, Shri 
Desai, Shri Morani 
Deshmukh, Shri K.G. 
Deshmukh. Dr. P.S. 
Dinesh Singh, Shri 
Dublish, Shri 
Dwivedi, Shri M.L. 
Dwivedy, Shri Surendranath 
Eacharan, Shri V. 
Ering, Shri D. 
Ganapathy, Shri 
Gandhi, Shri M.M. 
Ganga Devi, Shrimati 
Ganpat Sahai, Shri 
Ganpati Ram, Shri 
Gautam, Shri C.D. 
Ghoshal. Shri Aurobindo 
Ghosh, Shri M.K. 
Ghosh, Shri N.R. 
Gadsora. Shri S.C. 
Gohokar, Dr. 
Gounder, Smi K. Periaswami 
Govind Das, Dr. 
Guha, Shri A.C. 
GUP!iI Shri C.L. 
Gupta, Shr i Indraiit 
Gupta, Shri Ram Krishan 
Hajamavis, Shri 
Han'ani, Shri Ansar 
Hansda, Shri Subodh 
Hathi, Shri 
Hazarika. Shri J.N. 
Heda, Shri 
Hem Rai, Shri 
Hukam Singh, Saniar 
Iqbal Singh, Sardar 
Jadhav, Shri Yadav Narayan 
Jagjivan Ram, Shri 
Jain, S hri A.P. 
Jain, Shri M.C. 
Jaipa) Singh, Shri 
Jedhe, Shri G.K. 
Jena, Shri K.C. 
Jhunjhunwala, Shri 
Jinachandran, Shri 
Jogendra Sen, Shri 
Jogendra Singh, Sardat 
Joshi, Shri Liladhar 
Joshi, Shrimati Subhadra 
Jyotishi, Pandit J.P. 
Kalika Singh, Shrt 
Kamal Singh, Shri 
Kamble, Dr. 
Kanakuabai, Shri 
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15.12 hrs.. 

Kar, Shri Prabhat 
Karmarkar, Shri 
Karni Singhji, Shri 
Kasi Ram, Shri V. 
Kasliwal, Shri 
Kayal,Shri P.N. 
Kedaria, Shri C.M .. 
Keshava, Shri 
Keskar, Dr. 
Khan, Shri Osman Ali 
Khan, Shrj Sadath Ali, 
Khan, Shri Shahnwaz 
Khimji, Shri 
Khwaja, Shri Jamal 
Kiledar. Shri R.S. 
Kistaiya, Shri 
Kodiyan, Shri 
Koratkar, Shri 
Kotaki, Shri Liladhar 
Kottukapally. Shri 
Krishna, Shri M.R. 
Krishna Chandra, Shri 
Krishna Rao. Shri M.V. 
Krishnappa, Shri M.V. 
K.umbhar, Shri 
Lachhi Ram. Shri 
Lachman Singh. Shri 
Lahiri, Shri 
Laxmi Bai., Shrimati 
Lonikar. Shri 
Madhok. Shri Balraj 
Mafida Ahmed, Shrimati 
Mahanty,Shri 
Maiti, Shri N.B. 
Majhi, Shri R.C. 
Ma;ithia, Sardar 
Malaviya, Shri R.D. 
Malhotra, Smi lnder J. 
Malliah, Shri U.S. 
Mallik, Shri D.C. 
Malviya, Shri Motilal 
Manaen, Shri 
Mandat. Shri J. 
Mandai ,Dr. Pashupati 
Maniyangadan, Smi 
Mathur, Shri Harish Chandr&i 
Matin, Qazi 
Mehdi, Shri S.A. 
Mehta, Shr B.G. 
Mehta, Shri J.R. 
Mehta, Shrimati Krishna_ 
Melkote, Dr. 
Menon, Shri Krishna 
Minimata, Shrimati 
Mishra, Shri Bibhuti 
Mishra, Shri L.N. 
Mishra, Shri M.P. 
Mishra, Shri R.R. 
Mishra. Shri S.N. 
Misra, Shri B.D. 
Misra, Shri R.D. 
Mohammad Akbar, Shaikh' 
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AYES 
Mohammed Imam, Shri 
Mohideen, Sbri Gulam 
Mohiuddin, Shri 
Mourka, Shrj 
Mukerjee, Shri H.N. 
Mullick, Shri B.C. 
Muniswamy. Shri N.R. 
Murmu, Shri Paika 
Murthi, Shrj 8.S. 
Musafir, Giani G.5. 
Nadar. Shri Thanulingam 
Nair. Shri C.K. 
Nair, Shri Kuttikrishnan 
Nair. Shri Vasude\'an 
Naldurgar, Shri 
Nailakoya, Shr 
Nanda, Shri 
Nanjappa, Shri 
Narasimhan. Shri 
Naray:masamy, Shri R. 
Nastar, Shri P.S. 
Nathwani. Shri 
Nayak, Shri Mohan 
Negi, Shrj Nek Ram 
Nehru, Shri J awahadal 
Nehru. Shrimati Uma 
Onkar Lal, Shri 
Oz., Shri 
Padam Dev, Shri 
Pahad.ia, Shn 
Palaniyandy, Shri 
Pande, Shri C.D. 
Pandey. Shri K.N. 
Pangarkar, Shri 
Panigrahi, Shri Chintamonj 
Panna Lal, Shri 
Parulekar, Shri 
Parvathi Krishnan, Shrimati 
Patel, Sushri Manibcn 
Patel. Shri N.N. 
Patel, Shri P.R. 
Patel, Shri Raje£hwar 
Patil. Shri R.D. 
PatH, Shri T.S. 
Patil, Shri U.L. 
Pallabi Raman, Shri C.R. 
Prabhakar, Shri Naval 
Punnoose, Shri 
Radha Raman, Shri 
Raghunath Singh, Shri 
Raghuramaiah, Shri 
Rahman. Shri M.H. 
Rai, Shrimati Sahodra Bai 

Mr. Speaker: 
division is: 

Rajendra Pratap Shri 
Ram Gar b, $hri 
Ram Saran, Shri 
Ram Shankar Lal, Shr 
Ram Subhag Singh, Dr. 
Ramakrishnan, Shri P.R. 
Ramananda Tirtha, Swami 
Ramaswamy, Shri S.V. 
Ramaswamy, Shri K.S. 
Ramaswamy, Smi P. 
Ramaul, Shri S.N. 
Ramdhani Das, $hri 
Ramesh Prasad Singh, Shri 
Rampure, $hrj M. 
Ranbir Singh, Ch. 
Rane, Shri 
Rangarao, $mi 
Rao, Shri Jaganatha 
Rao, Smi Madhusudan 
Rao, Shri Rajagopala 
Rao, Shri Thirumal a 
Raut, Shri Bhots 
Reddy, 5hri K.C. 
Roy, Shri Biahwanath 
Rungsung Suisa, Shri 
Rup Narain. Shri 
Sadhu Ram, Shri 
Sahu, ShrT Bhagabat 
Sahu, Shri Rameshwar 
Saigal, Sardar A.S 
Samanta, Shri S.C. 
Samantsinhar, Dr. 
Sarma, Shri A.T. 
Satyabhama Devi, Shrimati 
Se1ku, Shr1 
Sen, Shri A.K. 
Sen, Shri P.G. 
Shah. Shrimati, Ja)"aben 
Shah, Smi Manabendra 
Shah. Smi Manubhai 
Shakuntala Devi, Shrimati 
Shankar Deo, Shri 
Shankaraiya. Shri 
Sharma, Smi D.C. 
Sharma, Pandit K.C. 
Sharma, Shri R.C. 
Shastri, Shr; Prakash Vir 
Shastri, Swami Ramanand 
Shi\'ammjappa, Shri 
Sho':lha Ram, 5mi 
Shree Narayan Da9, Shri 
Siddanajappa, Shri 

The result of 

NOES 
NIL 

the 

Singh, Shri D. N. 
Singh, Shri D. P. 
Singh, Shri H.P 
Singh, Shri L. Achaw 
Singh, Shri M.N. 
Singh, Shri P.N. 
Sinh, Shri Anirudh 
Sinha, Shri Gajundra Prasad 
Sinha. 5hri Jhulan 
Sinha. Shri K.P. 
Sinha, :Srtri Satya Narayan 
Sinha, Sbcimati Tarkeshwari 
Sinhasan Singh, Shri 
Snatak, Shr; Nardeo 
Somani, Shr; 
Soren, Shri Debi 
Subbarayan, Dr. P 
Subramanyam, Shri T. 
Sugandhi, Shri 
Sullan, Shrimati Maimoona 
Supakar, Shri 
Sumat Prasad, Shri 
Sunder La1, Smi 
Sury..! Prasad, Shri 
Swaran ~ingh Sardar 
Syed Mahmud, Dr. 
Tahir, Shri Mohammed 
Taogamani, Shri 
Tantia, Shri Rameshwar 
Tariq, Shri A.M. 
Thakore, Shri M.B. 
Thomas, Shri A.M. 
Ti ..... ari. Pandit Babu Lal 
Tiwari, Shri R.S. 

Tiwari, Pandit D.N. 
Tula Ram, Shri 
Tyagi, Shri 
Vike, Sm 
Upadhyay, Pandit Munishwar Dett 
Upadhyaya. Shri Shiva Datt 
Val\'i, Shri 
Varma, Shri Ramsingh Bhai 
Venkatasubbaiah. Shri 
Verma, Shri Ramj) 
Viiaya Anand, Maharajk.umar 
Viswanath Prasad, Shri 

Vyas, Shri R.C. 

Vyas, Shri Radhela1 

Wasnik, Shri Balkrishna 

Wilson, Shri J.N. 

Ayes-337; Noes-Nil 
The Ayes have it. 

The motion is carried by a majority 
of the total membership of the 
House and ,by a majority of not less 
than two-thirds of th" Members 



2157 Constitution AUGUST 14, 1961 (Tenth Amendment) 
Bill 

[Mr. Speaker) 
pres en t and voting. 

The motion was adopted. 
Mr. Speaker: We shall now take 

the Bill clause by clause. Amend-
ments Nos. 5, 7 and 8 are out of ordE'r 
Does any hon. Member wa'lt to move 
his amendment. 

Shri U. L. Patil: No. 

Mr. Speaker: I shall put clauses 2 
and 3 together. 

Shri Tyagi: Sir, may I suggest to 
you-so that all this botheration may 
be avoided-that if you could kindly, 
when you put any question to the 
vote of the House and you want us 
to press the buttons, tel! us in advance 
and then strike the bell we wi\] have 
time enough to press the right 
button. 

Mr. Speaker: 
advance. 

I will intimate in 

If the House agrees, I will now put 
both clauses 2 and 3 togethE'r. 

Several Hon. Members: Yes. 

Mr. Speaker: The question is: 

"That clauses 2 and 3 stand part 
of the Bill" 

Some hon. Members rose-

I\lr. Speaker: I will call them one 
by one. 

Shri Indrajit Gupta (Calcutta-South 
West): My vote has not been re-
corded. I am fDr 'Ayes'. 

Shri B. Das Gupta: I am for 'Ayes'. 

Shri Pramathanath Banerje~: My 
vote has not been recorded. am 
fDr 'Ayes'. 

Shri P. R. Ramkrishnan (Pollachi): 
am for 'Ayes'. 

Shri Ajit Singh (Bhatinda-Reserv-
ed-lSch. Castes): I am also for 'Ayes'. 

Shri D. C. Mallik (Dhanbad): 
My vote has also not been recorded 
I wanted tD vote for 'Ayes'. 

Maulana Abdur Rahman (Jammu 
and Kashmir): I am for 'Ayes'. 

Shaikh Mohammad Akbar (Jammu 
and Kashmir): I am for 'Ayes". 

Shri Val vi (West Khandesh-Reser-
ved-Sch. Tribes): I am also fDr 'Ayes" The Lok Sabha divided· 

Division No.2 A YES [15.23 hrs. 
Abdul Latif. Shri 
Abdul Rashid. Bakhshi 
Abdur Rahman, Maulana 
Achal Singh, Seth 
Achar. Shri 
Achint Ram, Lab 
Agadi, Shri 
Agarwal. Shri Manakbhai 
Aiit Singh, Shri 
Alva, Shri Joachim 
Ambalam, Shri Subbiah 
Amjad Ali, Shri 
Aney, Dr. M.S. 
Anjanappa, Shri 
Arumugham. Shd S.R. 
Asthana, Shri Lila Dhar 
Awasthi. Shri Jagdish 
Ayyakannu, Shri 
Bllhadur Singh, Shri 
Baja;. Shri Kamalnayan 
Balakrishnan, Shri 

Balmiki. Shci 
Banerjee. Shri Pramathanath 
Banerjee, Shri S.M. 
Banerji, Shri P.B. 
Banerji, Dr. R. 
Bangshi Thakur. Shrj 
Barman, Shri 
Barrow, Shri 
Barupal,Shri P.L. 
Basappa, Shri 
Basumatari, Shri 
Bhagat, Shri B. R. 
Bhagavati, Shri 
Bahakt Darshan. Shri 
Hhanja Deo, Shri 
Bhargava, Pandit M.B. 
Hharucha. Shri Naushir 
Bhatkar, Shri 
Bhattacharya. Shri C. K. 
Bhawani Prasad, Shri 
Bidari. Shri 

Birbal Singh. Shri 
Birendra Bahaduf Singhji, Shri 
Bist. Shri J. B.S. 
Biswas, Shri Bholanath 
Brahm Prakash,Ch. 
Brai Raj Singh, Shri 
Bra;eshwar Prasad, Shri 
Chakravanty. Shrimati Renu 
Chanda, Shri Ani! K 
Chandra Shankar, Shri 
Chaturvedi. Shri 
Chaudhuri. Shri Tridib Kum:u 
Cha\'an, Shri D. R. 
Chettiar. Shri Ramanathan 
Ch:mdhry. Shri C. L. 
Chuni Lal. Shri 
Daljit Singh, Shri 
Damani, Shri 
Dange, Shri S.A. 
Das!, Dr. M.M. 
Das, She 

·The result of this divisi, n is applicable to each cf the clau.es .eperatcly. 
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Dal Gupta, Shri B. 
Dasal'pa, Shri 
Dasaratha Deb, Shri 
Datar, ~hri 
Desai, 5hri Morarji 
Desbmukh, Shri K.G. 
Deshmukh, Dr. P.S. 
Dine6h Sigh, Shri 
Dublish, Shri 
Dwi,'cdi, Shri M.L. 
Dwivedy, 5hri Surendranath 
Eacharan, Shri V. 
Ering, Shri D. 
Ganapathy, Shri 
Gandhi, Shri M.M. 
Ganga De"j, Shrimati 
Ganpat Sahai. 5hri 
Ganpati Ram. Shri 
Gallum, Shri C.D. 
Ghosal, Shri Aurobindo 
Ghosh, Shri M.K. 
Ghosh, Shri N .R. 
Godson, Shri S. C. 
Gohokar Dr. 
Got.;nder, Shri K. Periaswami 
Govind Das, Dr. 
Guhs, Shri A. C. 
Gupta, Shri C. L. 
Gupt:!, Shri Indrajit 
Gupta, Shi Ram Krishan 
Hajamavis, Shrj 
Han'ani, Shri Ansar 
Hansda. Shri Subodh 
Hathi, Shri 
Hazarika, Shri J.N. 
Heda, Shri 
Hem Raj, Shri 
Hukam Singh, Sardar 
Iqbal Singh, Sardar 
Jadhav, Shri Yadav Narayan 
Jagiivlln Ram, Shri 
Jain, Shri A. P. 
Jain, 5hri M. C. 
Jaipal Singh, Shri 
jcdhe, Shri G. K. 
lena, Shri K.C. 
jhunjhunwala, Shri 
jinachandran, Shri 
Jogc.ndra Sen, Shri 
Jogendra Singh, Sardar 
Joshi, Shri Liladhar 
Joshi, Shrimati Subhadra 
Jyotishi, Pandit J. P. 
Kalika Singh, Shri 
Kamal Singh, Shri 
Kamble, Dr. 
Kanakasabai, Shri 
Xar, Shri Prabhat 
Karmarkar, Sbri 
Kami Singhji, Shri 
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AYES 

Kasiram, Shri V. 
Kasliwal, Sbri 
Karal, Shri P. N. 
Kedaria, Shri C. M. 
Kesha\'a, Shri 
Khan, Shri Osman Ali 
Khan, Shri Sadath Ali 
Khan. Shri Shahnwaz 
Khimji, Shri 
Khwaja, Shri Jamal 
Kiledar, Shri R.S. 
Kistaiya, Shri 
Kodiyan Shri 
Koratkar, Shri 
Kotoki, Shri Liladhar 
Kouukapally,5hri 
Krishna, Shri M. R. 
Krishna Chandra, Shri 
Krishna Rao, Shri M. V. 
Krishnappa, Shri M. V. 
Kumbhar, Shri 
Lachhi Ram, Shri 
Lachman Singh, Shri 
Lahiri, Shri 
Laxmi Bai, Shrimati 
Lonikar, Shri 
Madhok, Shri Balra; 
Mafida Ahmed, Shrimati 
Mahant}", Shri 
Maiti, Shri N.B. 
Majhi, Shri R.C. 
Majithia, Sardar 
Mala"iya, Shri K.D. 
Malhotra. Shri Inder J. 
Malliah, Shri U.S. 
Mallik, Shri D.C. 
Malviya, Shri MotHal 
Manaen, Shri 
Mandai, Shri J. 
MandaI, Dr. Pashupati 
Maniyangadan, Shri 
Masuriya Din, Shri 
Mathur, Shri Harish Chandra 
Matin, Qazi 
Mehdi, Shri S.A. 
Mehta, Shi B. G. 
Mehta, Shri J .R. 
Mehta, Shrimati Krishna 
Melkote, Dr. 
Menon, Shri Krishna 
Minimat., Shrimati 
Mishra. ShriBibhu!i 
Mishra, Shri L.N 
Mishra, Shri M 
Misht •. Shri R.R 
Mishra, Shri S.N. 
Misra, Shri B.D. 
Misra, Shri R.D. 
Mohammad Akbar, Shaikh 
Mohammed Imam, Shri 
Mohideen, Shri Gulam 

Mohiuddin. Shri 
Morarka, Sbri 
Mukerjee, Shrj H.N. 
Mullick, Shrj B.C. 
Muniswamy, Shri N.R. 
Murmu, Shri Paita 
Murthy Shri B.S. 
Musafir, Gia,li G.S. 
Nadar, Shri ThaDUhD~ 
NJ.ir, Shri C.K. 
Nair, Sbri Kuttiltrishnan 
Nair, Sbri Vasudevan 
Naldurgkar, Sbri 
NaJlak~ya. Shri 
Nomd.J, 5hri 
N.111j.J.ppa. Shri 
Nar .. aimhan, S~:ri 
NuayanasllDlY, Shri R. 
l\.ask:r Shri P.S. 
Nathwni, Sbri 
Nayak, Shri Mohan 
Negi, Shri Net. Ram 
Nehru, Shri Jwahar lal 
Nehru, Shrimati Uma 
Onkae Lal, Shri 
Oza, Shri 
Padam Dev. Shri 
Pahadia. Shri 
PaJaniyandy, Shri 
Pande, Shri C.D. 
Pandey, Shri K.N. 
Pangarkar, Shri 
Panigrtlhi, Shri Chintamoni 
Panna Lal, Sbri 
Pannae, Shri DeeD Bandhu 
Parulekar, Shri 
Parvalhi Krishnan, Shrimati 
Patel, Sushri Maniben 
Patel, Shri N.N. 
Patel, Shri P. R. 
Patel Shri Rajesbwar 
Patil, Shri R.D. 
Patil, Shri S.K. 
Patil, Shri T.S. 
PatH, Shri U.L. 
Pattabbi Raman, Shri C.R. 
Prabhaltar, Shri Naval 
Radha Raman, Shri 
Raghunath Singh, Sbri 
Raghuramaiab, Shri 
Rahman, Shri M.H. 
Rai, Shrimati Sahodrabai 
Ra;endra Pratap Singh 
Ram Garib, Shri 
Ram Saran, Shri 
Ram Shankar Lal, Shri 
Ram Subhag Singh, nr. 
Ramakrishnan, Shri P.R. 
Rtmananda Tirtha, Swami 
Rarna&wamy, Shri S.V. 
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Ramaswamy. Shri K.S. 
Ramaswamy, Shri P. 
Ramaul, Shri S. N. 
Ramdhani 085, 8mi 
Ramesh Prasad, Smi 
Rampurc, Shri M. 
Ranbir Singh, Ch. 
Rane, Shri 
Rangarao, Shri 
Rao. Shri Jaganatha 
Rao, Shri Madhusudan 
Rao, Smi Rajagopala 
Rao, Shri Thirumala 
Raut, Shri Bhola 
Reddy, Shri K.C. 
Roy. Smj Bishwanath 
Rungsung Suial, Shri 
Rup Narain, Shri 
Sadhu Ram, Shri 
Sabu, Shri Bhagabat 
Sahu, Shri Rameshwar 
Saigai, Sardar A. S. 
Samanta, Shri S. C. 
Samantsinhar, Dr. 
Sarma, Smi A. T. 
Satish Chandra, Smi 
Satyabhama Dc,-i, Shrimati 
Selku, Shri 
Sen, Sbri A. K. 
Sen, Shri A. K. 
Sen, Shri P.G. 
Shah, Shrimati J ayabcn 
Shah, Shri Manabendra 

Shah, Shri Manubhai 
Shakuntala Devi, Shrimati 
Shank.ar Dea, Shri 
Shankaraiya, Shri 
Sharma, Shei D.C. 
Sharma, Pandit K.C. 
Shlll'ma, Shri R.C. 
Shastri, Pandit H. 
Shastri. Sbri Prakash Vir 
Shastri, Swami. Ramanand 
Shinnan;appa, Shri 
Shobha Ram, Shri 
Sruee Narayan Das, Shri 
Siddananjappa, Shri 
Singh, Shri D.N. 
Singh. Shti. D.P. 
Singh, Shti H.P. 
Singh, Shti L. Achaw 
Singh, Shri M. N. 
Singb, Shri P.N. 
Sinha, Shri Anirudh 
Sinha, Shri Ga;endra Prasad 
Sinha, Shri Jhulan 
Sinba, Shri K. P. 

Sinha, Shri Satya Narayan 

Sinha, Shrimati Tarkeshwari 

Sinhasan Singh, Shri 

Snatak, Shri Nardeo 

Somani, Shri 

Soren, Shri. Debi 

Subbarayan. Dr. P. 

NOES 

Nil. 

Subramanyam, Shri T. 
Sugandhi, Shci 
Sultan, Shrima1i Maimoona 
Supakar. Shri 
Surnat Prasad. Shri 
Sunder Lal. Shri 
Surya Prasad. Shri 
Swaran Singh. Sardar 
Syed Mahmud. Dr. 
Tahir, Shri Mohammed 

Tantia, Shri Rameshwar 
Tariq, Shri A. M. 
Thakore, Shri M.B. 
Thomas, Sbri A. M. 
Tiwari. Pandit Babu Lal 
Tiwari, Shri R. S. 
Tiwari, Pandit D. N. 
Tula Ram. Shri 
Tyagi, Shri 
Uike, Sbri 
Upadhyay. Pandit Munishwar Dutt 
Upadhyay, Shri Shiva natt 
Valvi. Shri 
Varma, Shri Ramsingh Bhai 
Venkatasubbaiah, Shri 
Verma, Shri Ramji 
Vi;aya Anand. Mahara;kumar 
Viswanath Prasad, Shri 
Vyas. Shri R.C. 
Vyas. Shri Radhelal 
Wasnik, Shri Balkrishna 
Wilson. Shri J. N. 

Mr. Speaker: The result of the 
division is: Ayes 339: Noes Nil. The 
'Ayes' have it. The clauses are carried 
by a majority of the total membership 
of the House and by a majority of not 
less than two-thirds of the Members 
present and voting. 

Clause I, the Enacting Formula and 
the Long Title were added to 

The motion was adopted. 
Calmes 2 and 3 were added to the Bil! 

Mr. Speaker: Clause requires 
only an ordinary majority. Now the 
question is 

"That clause 1, the Enacting 
Formula and the long Title stand 
part of the Bill" 

Thll motion VIas adopted.. 

the Bill. 

Shri Jawaharlal N .... hru: 
move: 

I beg to 

"That the Bill be passed" 

Mr. Speaker: The question is: 

"Tha t the Bill be passed" 

The Lok Sabha divided. 
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Shri D. C. Malllk: My vote has not 
been recorded. I vote for 'Ayes'. 

Shri N. T. Das (Monghyr-Reserved 
-.sch. Castes): My vote too has not 
been rceorded. I vote for 'Ayes'. 

Shri B. Das Gupta: My vote has 
also not been recorded. I vote for 
·Ayes'. 

Shri Damani (Jalore): My vote 
has also not been recorded. I vote 
for 'Ayes'. 

[Division No. 3 
Abdul. Latif, Smi 
Abdul Rashid, Buh_hi 
AbdUl Rahman, Maulana 
Acbal Singh, Seth 
Achar. Shri 
Achint Ram, Lala 
Agadi. Shri 
Agarwal, Shri Manakbhai 
Ajit Singh, Shri 
Alva, Smi Joachim 
Ambalam, Shri Subbiah 
Amiad A 1i , Shra 
Anc:y. Dr. M. S. 
Anjanappa, Shra 
Arumugham, Shri S.R. 
Asthana, 5hri Lila Dhar 
AW8sthi, Shri Jagctish 
Ayyakannu, SMi 
Bahadur Singh, Shri 
Bajaj, Shri Kamalnayan 
Balakrishnan, Shri 
Balmilti. Shri 
Banerjee, Shri Pramathanath 
Banerjee, Shri S, M. 
Banerji, Smi P.B. 
.Banerji, Dr. R. 
Bangshi Thakur. Shri 
Barman, Shri 
Barrow, Shrj 
Barupal, Shri P. L. 
Basappa I Shri 
Basumatari, Shr' 
Bhagat, Shri B. R. 
IHhagavati Smi 
Bhakt Darshan, Shri 
Bhanja Deo, Shti 
Bhargava, Pandit M.B. 
Bharucha, Shri Naushir 
Bhatkar, Shri 
Bhattacharya, Shri C.K. 
'Bhavani Prasad, Shrj 
Bidari, Shri 
Birbal Singh, Shri 
Birendra Bahadur Singhji, Shri 
Bist, Shri J.B.S. 
Biswas, Shri Bholanath 
lJrahm Prakash, Ch . 
Bra; Raj Singh, Shrj 
Braieshwar Prasad, Shri 
Chakravartty. Shrimati Renu 
Chanda, Shri Ani! K. 
Chandra Shankar, Shri 

AYES 
Chatunedi, Shrj 
Chavan, Shri D.R. 
Chettiar, 5hri Ramanathan 

Choudhry, Shri C.L. 
Chuni Lal, Shri 
Daljit Singh, Shr; 
Damani, Shri 
Dange, Shri S. A. 
Das, Dr. M. M. 
Das, Shri N. T. 
Das Gupta, Shri B. 
Dasappa, Shri 
Dasaratha Deb, Shei 
Datar, Shri 
Desai, Shri. MorarH 
Deshmukh, Shri K. G. 
Deshmukh, Dr. P.S. 
Dinesh Singh, Shri 
Dublish, Shri 
Dwi.vedi, Shri M.L. 
Dwivedy, Sbri Surendranatb 
Eacharan, Shri V. 
Elias, Shri Muhammed 
Ering, Shri O. 
Ganapathy, Shri 
Gandhi, Shri M.M. 
Ganga Devi, Shrimati 
Ganpat Sahai, Shri 
Ganpati Ram, Shri 
Gautam, Shri C.O. 
Ghosa! 8hri Aurobindo 
Ghosh, 8hri M. K. 
Ghosh, Shri N. R. 
Godsora, $hri S.C. 
Gohokar, Dr. 

Gounder, Shri K. Periaswami 
Govind Da" Dr. 
Guha, Shri A.C 
Gupta, Shri C.L 
Gupta, Shrj Indrajit 

Gupta, Shri Ram Krishan 
Ha;arnavis, Shri 
Harvani, Shrj Ansar 
Hathi, Shrj 
Hazarika, Shri J. N. 
Heda, Shri 
Hem Raj, Shri 
Hutam Singh, Sardar 
Iqbal Singh, Sardar 
Jadhav, Shri Yadlv Narayan 
lagjivllD Ram ,Sbri 

Jain, Ahr iA P. 
Jain, Shri M.C. 
J aipal Singh, Shri 
Jedhe, Shri G.K. 
Jena, Shri K.C. 
Jhunjhunwala, Shrj 
Jinachandran, Shri 
Jogendra Sen, Shri 
Jogendra Singh, Sardar 
Joshi, Shri Liladhar 
Joshi, Shrimati S 
Jyotishi, Pandit J.P. 
Kalika Singh, Shri 
Kamal Singh, Shri 
Kamble, Dr. 
Kanakasabai, Shri 
Kar, Shri Prabhat 
Karmartar, Shri 
Kami Singbji, Shri 
Kasi Ram Shri V. 
Kasliwal, Shri 
Kaya ,Smi P.N. 
Kedaria, Shrj C.M. 

Keskar, Dr. 
Khan, Shri Osman Ali 
Khan, Shri Sadath Ali 
Khan, Shri Shahnawaz 
Khimji, Shri 
Khwaja, Smi Jamal 
Kiledar, Smi R.S. 
Kistaiya,8mi 
Kodiyan, Shri 
Koraa.r, Shri 
Kotokl, Shri Liladhar 
Kottukapally, Shri 
Krishna, Shri M.R. 
Krishna Chandra, Shri 
Krishna Rao, Smi M.V. 
Krishnappa Sbri M.V. 
Kumhhar. Shri 
Lachhi Ram, Sbri 
Lachman Singh. Shrl 
Lahiri,Shri 
Lumi Bai, Shrimati 
Lonlkar, Shrj 
Madhok, Shr iBaIraJ 
Mafida Ahmed, Sbrimatl 
Mahanty. Shri 
Maiti, Shri N.B. 
Majhi, Shri R. C. 
MIUthia, Sardat 

[15.31 hrs. 
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[Division No. 3 
Malaviya. Shri K.D. 
Malhotra, Shri lnder J. 
MaUiah, Shri U.S. 
Malliit. Shri D. C. 
'Malviya, Shri MotHai 
Manaen, Shri 
MandaI, Shri J. 
Mandal,Dr. Pashupati 
Maniyangadan, Shri 
Masuriya Din, Shri 
Mathur, Shri Harish Chandra 
Matin, Qazi 
Mc=hdi, Smi S.A. 
Mehta, Shri B.G. 
Mehta, Shri J .R. 
Mehta, Shrimati Krishna 
Melkote, Dr. 
Menon, Shri Krishna 
Minimata Shrimati 
Mishra, Shri Bibhuti 
Millhra, Shri L. N. 
Mishra, Shri M. P. 
Mishra, Shr; R.R. 
Mishra, Shri S.N. 
Misra, Shri B. D. 
Misra. Shri R.D. 
Parvathi Krishanan, Shrimati 
Mohammad Akbar. Shaikh 
Mohammed Ima'T Shri 
Mohideen. Shri Gulam 
Mohiuddin, Shri 
Morarka, Shri 
Mukerjee, Shei H. N. 
Mullick, Shri B. C. 
Munis\\"aJ.ny. Shri N. R. 
Murmu, Shri Paika 
Murthy, Shri B. S. 
Musafir, Giani G. S. 
Nadar, Shri Thanulingarn 
Nair, Shri C. K. 
Nair, Shri Kuttikrishnan 
Nair, Shri Vasudevan 
Naldurgkar, Shri 
NaIlakoya, Shri 
Nanda, Shri 
Nanjappa, Shri 
Narasimhan, Shri 
Narayanaaamy, Shri R. 
Naskar, Shri P. S. 
Nalhwani, Shri 
Nayak, Shri Mohan 
Negi, Shri Nek Ram 
Nehru, Shri Jawaharlal 
Nehru. Shrirnati Urna 
Onkar Lal, Shrj 
Oza, Shri 
Padam Dev, Shri 
Pahadia, Shri 
Palaniyandy, 8hri 
Pande. ShriC. D. 
Pandey, S~ri K. N, 
Pan~arkar, Shri 
PaDlgrahi. Shri l.hintamoni 
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AYES 
Panna La}, Shri 
Pannar, 8hri Deen Bandhu 
Parulekar,8hri 
Parvathi Krishnan, Shrimat 
Patel, Sushri Maniben 
Patel, Shri N. N. 
Patel, 8hri P. R. 
Patel, Smi Ra;esbw8r 
PatH, Sbri Balasaheb 
PatH, Shri R. D. 
Pati) , Shri T. S. 
Patil, Shri U. L. 
Pattabhi Raman, Sbri C. R. 
Pillai, Shri Anthony 
Prabhakar, Smi Naval 
Prodhan, Smi B. C. 
Radha Mohan Singh, Shri 
Radha Raman, Shri 
Raghunath Singh, Shri 
Raghuramaiah, Shri 
Rahman, Shri M. H. 
Rai, Shrirnati Sahodrabai 
Rajendra Singh, Shri 
Rajendra Pralap Singh, Shri 
Ram Garib, Shri 
Ram Saran, Shri 
Ram Shankar Lal, Shri 
Ram Subhag Singh, Dr. 
Ramakrishnan. Shri P. R. 
Ramananda Tirtha, Swami 
Ramaswamy, Shri S. V. 
Ramaswamy, Shri K. S. 
Ramas ..... amy, Shri P. 
Ramaul, Shri S. N. 
Ramdhani Du, Shri 
Ramesh Prasad Singh, Shri 
Rampure, Shri M. 
Ranbir Singh, Ch. 
Rane, Shri 
Rangarao, Shri 
Rao, Shri Jaganatha 
Rao, Shri Madhusudan 
Rao, Shri Rajagopala 
Rao, Shri ThiI"umala 
Raut, Shri Bhola 
Reddy, Shri K. C. 
Roy, Shri Biahwanath 
Rungsung Suiss, Shri 
Rup Narain, Shd 
Sadhu Ram, Shrj 
Sahu, Shri Bhagabat 
Sahu, Shri Rameahwar 
Saigal, Sardar A. S. 
Samanta, Shri S. C. 
Samsntsinhar, Dr. 
Sarma, Shri A. T. 
Salish Chandra, Shri 
~at~'abhama Dcvi, Shrimati 
Sdk", ,Shri 
S~n, Shri A. K. 
Sen, Shri P. G. 
Shah. Shrim",j Jayaben 

Shah, Shri Manabendra 
Shah, Smi Manubhai 
ShakUDtala Devi, Shrirnati 
Shankar Deo. Shri 
Shankuaiya. Shri 
Sharma, Shri D. C. 
Sharma, Pandit K. C .. 
Sharma, Shri R. C. 
Shastri, Pandit H. 
Shastri, Shri Prakash Vir 
Shastri, Swami Ramanand' 
Shivananjappa, Shri 
Shobha Ram, Shri 
Shree Narayan Du, Shri 
Siddananjappa, Shri 
Singh, Shri D. N~ 
Singh, Shri D. P. 
Singh, 5hri H. P. 
Singh, Shri L. Achaw 
Singh, Shri M. N. 
Singh, Shri P. N. 
Sinha. Shri Anirudh 
Sinha, Shri Gaiendra Prasad: 
Sinha, Shri Jhulan 
Sinha, Shri K. P. 
Sinha, Shri Satya Narayan 
Sinha, Shrimati Tarkeshwari; 
Sinhasan Singh, Smi 
Snatak, Shri Nardeo 
Somani, Shri 
Soren, Shri Debi 
Subbarayan, Dr. P. 
Suhrarnanyam, Shti T. 
Sugandhi, Shri 
Sultan, Shrimati MaimOOI'lla-
Supakar, Shri 
Sumal Prasad, Shri 
Sunder Lat, Shri 
Surya Prasad, Shri 
Swarsn Singh, Sardar 
Syed Mahmud, Dr 
Tahir, Shri Mohammed 
Tangamani, Shti 
TanHa, Shri Rameshwu 
Tariq, 8hri A. M. 
Thakore, Shri M. B. 
Thomas, Shri A. M. 
Tiwari, Pandit Babu Lal 
Tiwari, Shri R. S. 
Tiwari, Pandit D. N. 
Tula Ram, Shri 
Tyagi. Shri 
Uike, Shri 
Upadhyay, Pandit Munishwar Datt 
Upadhyaya, Shri Shiva Datt 
Val\'i, Shri 
Varma, Shri Ramsingh Bhai 
\'enkatasubbaiah, Shri 
Verma. Shri Ramji 
Vijaya Anand, Maharaikumal'. 
Vi!';wanath Prasad, Shri 
Vyas, Shri R. C. 
Vy:lS, Shri R adhelal 
Wasnik, Shri Balkri~hr.;. 
\,\-'i1son, ~hTi 1. N. 
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Mr. Speaker: Any other hon. 
Member whose vote has not been re-
corded? None. The result of the 
division is: 

Ayes 
Noes 

343 
Nil 

The Ayes have it. 

The motion is carried by a majority 
of the total membership of the 
House and by a majority of not less 
than two-thirds of the Members 
present and voting. 

The motion was adopted. 

Some HOD. Members: Let us 
declare it a holiday now. 

15.25 hrs. 

REPRESENTATION OF THE 
PEOPLE (AMENDMENT) 

BILL 

The Deputy Minister of Law (Shri 
Hajamavis): On behalf of Shri A. 
K. Sen I beg to move: 

"That the Bill further to amend 
the Representation of the People 
Act, 1950, and the Representation 
of the Peopie Act, 1951, and to 
make certain minor amendments 
in the Two-Member Constituen-
cies (Abolition) Act, 1961, be re-
ferred to a Select Committee Ciln-
sisting of Shri Amjad Ali, Chou-
dhry Brahm Perkash, Shrimati 
Renu Chakravartty, Shri R. Rama-
nathan Chettiar, Shri Shree 
Narayan Das, Shri M. L. Dwivedi, 
Shri Aurobindo Ghosal, Shri R. 
M. Hajarnavis, Shri Bal Raj 
Madhok, Shri Jaswantraj Mehta, 
Shri Jaganatha Rao, Shri Ajit 
Singh Sarhadi, Shri M. Shan-
karniya, Shri M. S. Sugandhi, 
Shr; Asoke K. Sen with ins!ruc-
t;O'lS t~ report by the 19th Augu!l!' 
1961." 

(Amendment) Bill 

This Bill a3 I have already stated,. 
aims at making certain amendments, 
firstly in the Representation of the 
People Act, 1950, which is concerned 
wi th the registration of electorE. 
Secondly, it seeks to make certain 
amendments in the Representation of 

. the People Act, 1951, which as hon. 
Members know concerns itself with 
the holding of elections. Thirdly, 
there is a very small technical amend-
ment in the Two-Member Constitu-
encies (Abo:ition) Act, 1961. Most 
of these amendments, the House will 
be glad to know, carry out the re-
commendations made by the Chief 
Election Commissioner in his various 
reports. Their chief purpose, firstly, is 
to secure to every elector his right to 
vote and, secondly, to make the 
elections, if possible, simpler and spe-
edier. I will briefly indicate where 
the changes are suggested and what 
the effect of these suggestions is. 

The first change is the abolitation 
of sub-sections (4) and (5) of 
section 23 of the Representation of the 
Peopie Act, 1950. The reason for 
this is that there is at present no ~
peal against the order of the Elect-
toral Registration Officers under 
section 22 amending, transposing or 
deleting an entry in the electoral 
rolls. There was one limited kind of 
appeal which had been provided, 
namely, the appeal against rejection 
of an application. If a name was 
added by grant of an application or if 
any other ord~r except that of rejec-
tion was made, there was no provision 
for appeal. An appeal has therefore 
bee" provided against every order 
made by the Electoral Registration 
Officer under the next clause, that is, 
Clause 3. There it has been said, 
namely,-

"An appeal shall lie within 
such time and in such manner as 
may be prescribed-

(a) to the Chief Electoral 
Officer, from any order of the 
Elt>Ctoral Registration Ollicer 
under section 22 or serlion 23. 




